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22.1.2000'Present : HOn'ble !. Justice D,N. 
Chdhury,Vicehairmafl. 

	

- t 	 Heard W.S.Sarma,learned 

This 

	

;I form 	
t 	counsel for the applicant. 

but r 	 Application is admitted. 
PetL 01, 	t•d vde 	 Call for the records. Issue usual 

	

CP. 	 'notices. 
for Rs. ,? 	o:ted v;de 
IPO/RD .. 	,............. 4 	

, 	
Pendency of this application 

Dated.. .......... 	j/r 	)..ào 	shall not be a bar for the respon- 

?-dents to consider the case of the 

- 	Tc' - y. Regt r. 	 I a pplic ant. 
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' statement arid further orders. 
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. 	 25.4.2001 
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Written statement has been filed. The 

applicant may file rejoinder, if any, with:in two 

weeks from today. List for orders on 11.5.01. 

Vlce-Cha]rman 	k 

nkm 

18501 tJrjtten statement has been filed. 

Two weeks time is allowed to file 

rejoinder by the applicant. 

List on 1.6.01 for order. 

9t\ 	c\ 

pg 

i 	
1 • 6.01 

t 	QkCoLA4s  

Meitlber 

The case is ready as regards plea- 

ding. The pp1icant however, sought thore. to flue re
i
oinaer 

timeLanca accordngly, sevençL days time 
is allowed to the applicant to file re-
joinder. 

List the case for hearing on 3-7-01. 

Vic1rh 
bb 

3,7.01 Mr,S.Sarma learned counse4 ' 	• 	/ 

appearing on behalf of the applicant 
submitted that the date of birth of 
the applicant as per Migration Cer.  
-tificate and copy of Transfer Certi... 
ficate was 15.6.194. He arg ed that the 
applicant has been 	e&sibv retired on 

Lt, 3.1.2001 though the applicant is due to 
• retire on'.6.2003. Mr.A,Deb Roy, Sr* 

C.G.3.C* submitted that the applicant had 
applied for Postal Life 1nsurance mention- 

ing -the Date of Birth as 5.1.1941. The grada- 
tiori list also shows the Date of Birth of 
the applicant as 5.:.1941. The applicant 
had also applied for GPF Advance mentioninc 
the Date of Birth as 5.1.1941 and the 
date of superannuation as 4.1.1999. Mr.A, 
Deb Roy also submitted a photocopy of 

• - 
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4otes of the Registry. 	Dae ( 	Orôc the Tribu'na 

3.7:o1 1st page of Service Books It is stated 
sbw,tg the Date of Birth as 5.1€1941 
He submitted that the Date of Birth of 

LI 
the applicant 	5.1.1941 tnot 15.6. 

1943. Mr..Deb Roy, Sr.CmG.S.C.is 
directed to produce the Service at the 
next date of hearing. 

List for hearing on27th July 2001. 

Member 
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V o ne Registry IDate 

0rder of the Tribunal 

27..7.0& 	0 	At the request of Nr. S. 
- 	 - Sarma, 	learned counsel for the 

applicant the case is adjourned to 
17.8.2001. 

List 	on 	17.8.2001 	for  
hearing. • 	
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Nember 
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11.8.01 	Mt.$.SUM learned , counsel far 

I the 4011cant states tt vritt.n 
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hearing. 
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DAT 01 DCISION . 

ShrM.S. Chakraborty 	
APPLICANT(S) 

'H 
MrBiL Sharma, Mr S. Sarma, 
Mr u.k. Goswami and Mr D.K. Sharma 	 THJ: APPLICANT(S) 

VERSUS- 

The ULion of Thdia and others 	 RESPOuMENT(S) 

Mr 'A4{Deb Roy, Sr. C.G.S.C. 	 AD\TcCAT.E .CR THE 
RESPONDENTS. 

r4s :)NpLE MR JUSTICE D.N,. CHOWDHURY, VICE -CHAIRMAN 

THE NON 3L 

1 . :Ihether Reporters of local papers may be allowed to SOC 

he judg:aent ? 

2 :po he referred t the R.porter or not ? 

3 	fCether their Lordships wesh to see the Ea.ir copy of the 
udg nent ? 

4 	'ether the judgment is 'Co be circulated to the other 
!genches ? 

51 
judgment delivered by Hon'hle 	Vice-Chthrman 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 	Cb GUWAHATI_BENCH 

Original Application No.439 of 2000 

Date of decision: This the 31st  day of August 2001 

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

Shri Madhu Sudhan Chakraborty, 
Resident of Village - Jyotinagar (Simaluguri), 
P.O.- Simaluguri, Barpeta, Assam. 

By Advocates Mr B.K. Sharma, Mr S. Sarma, 
Mr U.K. oswami and Mr D.K. Sharma. 

- versus - 

The Union of India, represented by the 
Secretary to the Government of India, 
Ministry of Communication, 
Department of Posts, 
New DeThi. 

The Chief Postmaster General, 
Assam Circle, Guwahati. 

The Superintendent of Post Offices, 
Nalbari. 

By Advocate Mr A. Deb Roy, Sr. C.G.S.C. 

...... A pplicant 

Respondents 

ORDER 

CHOWDHURY. J. (V.C.) 

V-1/  

This application under Section 19 of the Administrative 

Tribunals Act, 1985 has arisen and is directed against the order dated 

17.10.2000 corn municated by the Superintendent of Post Offices, Nalbari 

Barpeta Division declining to change the date of birth of the applicant 

in the following circumstances: 

2. 	The applicant joined as a Packer under the respondents in 

the year 1963. Later, he was promoted as a Postal Clerk. On 20.4.1995, 

the applicant submitted an application to the Superintendent of Post 

Offices, Nalbari Barpeta Division for correction of his date of birth from 

5.1.1941 to 15.6.1943. In the application it was, inter alia 9  stated that 

his date of birth was wrongly recorded as 5.1.1941 in respect of 15.6.1943. 
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He asserted that he was appointed in the department through the Employment 

Exchange at Guwahati on the strength of his age proof certificate issued 

by 	the West Bengal Government 	under Rgistration No. 	8/132/203884 

• dated 15.6.1948. The said application was in due course forwarded to 

the appropriate authority for consideration. The applicant also thereafter 

made similar request to the Superintendent of Post Offices, Nalbai 

Barpeta Division by 	his 	representation dated 	15.12.1997. The 	applicant 

also mentioned the communication dated 5.7.2000 sent by the Superintendent 

of Post Offices, Nalbar Barpeta Division to the Postmaster, Barpeta HPO, 

wherein an order,  was made for reconstruction of Service Books in respect 

of the officials mentioned in the letter which included the name Of the 

applicant. The said corn munic.ation also mentioned that the personal file 

in respect of three persons including the applicant were to be examined 

at the Superintendent level and the officials concerned were advised 

to submit copies of the confirmatory documents, such as birth certificate, 

first appointment letter, joining report and other relevant service records. 

The applicant thereafter also submitted some representations and by the 

impugned communication dated 17.10.2000 he was informed that his request 

for change of his date of birth was not recommended by the Chief 

Postmaster General, Guwahati since the applicant did not make his request 

for such correction within five years of his entry into Government service 

and he also 	did 	not fulfil the 	conditions as 	per rules. 	The legitimacy 

of the said action is assailed in this application by the applicant. 

3. 	The applicant has based his claim on the basis of a Migration 

Registration Certificate, which reads as follows: 

U-"—  

"Certificate No.8/132/283884 registration office 520 
Centre No. B registration book No.107 age No.43326 registration 
persons serial No.5. 

Name: Chakroborty Madhusudhun 

Head of families: Chakroborty Vivetra Kishore 

Present address : Dist.-Calcutta, P.S. Alipur, Sub-Division-
ViIL- Gopal Nagar, P.O.- Alipur. 

Age : 5 years, Religion: Hindu, Corn munity : Brahmin 

From which District- Penkhali, Sub-division : Mena, P.S. 
SaiThaish Vffl.- Purbapathangarh, P.O. Purbashiluia. 



0 	 :3: 

Witness 

1. Sri Vivetra Kishore Chakraborty 	2. T. Mukharjee 

Signature 
Signature of Registrar 

Date : 14.6.48" 

On the strength of the aforesaid certificate the applicant claimed that 

his 	actual date 	of birth 	was 15.6.1943 	and 	the respondent authority 

erroneously recorded his date of birth as 5.1.1941. It was further contended 

that the respondent authority in a mechanical way rejected the represent- 

ation for correction of his date of birth on 'the ground of delay without 

considering the. merits of his case. 

 The 	respondents 	contested the case and in 	their 	written 

statement it was stated that the date of birth in the Service Book was 

recorded as 5.1.1941 	at the instance of the applicant. The applicant .ias 

aware 	about the 	same. In fact, 	the Divisional Gradation List and also 

the Circle Gradation List were prepared and circulated annually or 

biannually and therefore, the applicant was also aware that his date of 

birth was recorded as 5.1.1941 	prior to 1995. The applicant entered into 

Government service in the year 	1963. 	He did not make any application 

for alteration 	of his date of birth though he was aware that his date 

of birth was recorded as 5.1.1941. The representation of the applicant 

praying for alteration of his date of birth from 5.1.1941 to 15.6.1943 

was examined, but his request could not be acceded to as the same was 

time barred and he also did not fulfil the conditions laid down in Note-

6 below FR-56. 

Mr B.K. Sharma, learned Sr. counsel for the applicant, assisted 

by Mr S. Sarma, learned Advocate, submitted that the respondents 'acted 

in a most. illegal fashion by rejecting the representation of the applicant 

on the ground of limitation without going into the m erits of the, case. 

Referring to the Migration Registration Certificate, Mr B.K. Sharma 

.sub mitted that the said certificate was a valid docu m ent maintained 

by public' authority in course of official duties. The said document' has 

its own authenticity and meaning. Save and except the aforesaid document 

there........ 
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there 	was no 	other 	material before 	the respondents for recording 	the 

age 	of the applicant 	as 	5.1.1941. 	The learned 	counsel submitted 	that 

it 	was the respondents who 	were responsible for the mistake and when 

the applicant pointed it out a duty 	was cast on the public authority to 

correct the same and to remove the injustice meted out to the applicant. 

Mr A. Deb Roy, learned Sr. C.G.S.C., at the time of hearing 

produced the relevant documents and Service Book of the applicant and 

sibmitted that the age of the applicant was recorded as 5.1.1941 at 

the instance of the applicant wherein he put, his thumb impression.. Mr 

Deb Roy also produced the connected documents to Justify the ground 

that the age of the applicant was rightly recorded and therefore, his 

superannuation was made as per the service record. The learned counsel 

submitted that there is no material to establish that the date of birth 

of the applicant was recorded as 5.1.1941 due to any negligence or that 

there was any sort of clerical error in the applicant's Service Boèk. 

The applicant first sub mitted his representation for correction 

of his date of birth on 20.5.1995. The respondents turned down his 

representation. One of the grounds for rejecting his representation was 

that the said representation of the applicant was not made within five 

years from the date of his entry into Government service. Obviously, 

the com munication dated 17.10.2000 referred to Note-6 incorporated below 

F.R. 56 effecting from 15.12.1979. The said note reads as follows: 

"N OTE 6.- The date on which a Government servant attains 
the age of fifty-eight years or sixty years, as the case may 
be, shall be determined with reference to the date of birth 
declared by the Government servant at the time of appointment 
and .sccepted by the Appropriate Authority on production, as 
far as possible, of confirmatory documentary evidence such 
as High School or Higher Secondary or Secondary School 
Certificate or extracts from Birth Register. The date of birth 
so declared by the Government servant' and accepted by'the 
Appropriate Authority shall not be subject to any alteration 
except as specified in this note. An alteration of date of birth 
of a Goverment servant can be made, with the sanction of 
a Ministry or Department of the Central Government, or the 
Comptroller and Auditor-General in regard to persons serving 
in the Indian Audit and Accounts Department, or an Administra-
tor of a Union Territory under which the Government servant 
is serving, if- . 
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ly 

a request in this regard is made within five years of 
his entry into Government service; 

it is dearly established that a genuine bona fide mistake 
has occurred; and 

the date of birth so altered would not make him ineligible 
to appear in any School or University or Union Public 
Service Corn mission examination in which he had appeared 
or for entry into Government service on the date on 
which he first appeared at such examination or on the 
date on which he entered Government service." 

As per the aforesadi note request was to be made within five years of 

the date of entry into Government service and when it is dearly 

established that a genuine bona fide mistake had occurred. 

8. 	Recording 	of age of a 	Government sérvatn is 	of 	utmost 

importance. 	Such 	records has its own 	solemnity. In 	the Service 	Book 

that was produced before me, the age of the applicant was recorded 

as '5.1.1941' in figure and as "(Fifth day of January Nineteen hundred 

fortyone)" in words. Against the entry 'Educational qualifications' it - 

was shown as 'Read upto class VIII'. Left hand thum and finger impressions 

of the applicant were• also recorded. The applicant also put his signature 

below the 	thumb and finger impressions. The 	Superintendent of 	Postal 

Store Depot had also put his signature. Subsequently, the applicant 

submitted the statement of his family showing the date of birth of his 

wife 	and daughter, 	whi.chis 	also pasted in 	the Service 	Book. In 	the 

application of 	withdrawal form 	of GPF in Form A 	III, 	sburnitted b 	the 

applicant on 5.9.1997, the date of joining service was mentioned as 

25.2.1963 and his date of superannuation was mentioned as 4.1.1999. In 

the Gradation List also against the column 'Date of birth',the ap.plicants 

date of birth was shown as 5.1.1941. In the Proposal for Insurance filled 

in by the applicant as per the statutory form of Indian Posts And 

Telegraphs Department, the date of birth of the applicant was shown 

as 5.1.1941 and the said document was signed by the applicant on 

15.1.1976. In the Schedule of the Postal Endowment Assurance Policy 

No.300393-P the applicant's date of birth was shown as 5.1.1941. 

9. On the basis of all the 	materials on record it is difficult to 

hold that a genuine 	bona fide mistake did occur in recording the date 

of 	 - 
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of birth of the applicant. 	At least 	materials on record did not indicate. 

A 	correction 	of date of birth has various ramifications. 	The affects of 

correction of date of birth is not only relatable to the em ployee concerned 

but it also concerns the service career of other employees who are/were 

not 	before the 	Court. 	With 	a view 	to 	avoid 	penalisatLon to 	other 

employees, steps 	were taken 	by incorporating 	Note-6 in 	F.R. 56, 	which 

has its own meaning and object. 

On consideration of all aspects of the matter I do not find 

that there was any failure of justice in this case nor do I find any 

illegality in the actions of the respondents in not entertaining the 

representations of the applicant at the fag end of his career. 

In the drcumstances the application is dismissed. There shall 

however, be no order as to costs. 	 . 

( D. N. CHOW DHURY ) 
VICE-C HAIR M A N 

nk m 

r 
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CI 

Nc 	 01 

:(3IE:"rtJ::1\J 

Shri t'1.JtL. 

of c:r 

 

Li;e 
res:Lc.1Ent of 	Village  

i\/i1ra(ar (:icnalLcLtr.i ) 

SimaiuUri, P8 bar 	eta 	D:Ht 

Assamr.  

(I t) 

., 	TrrIi.. 	rpnresentecl 

by the Sec re rry to the 	ver'nmefl 1  

of 	lr'cii; 
1;omcnun :i.c:at ion 	1)eptt 	of Posts Dah: 

Sb a' an 	New s r:' 3. h :1 

2 	Tb e 	Ci :1 ( 	 f 	Postmaster i.1I... 	'' 	.1 

ssam Ci,rc:ie 	Sow 	"at 	781001 

he 	buper':Lr'teflCi(flt 	of 	1ost: 

fj.fj: :ic::es 	Naibari. 	7815 	 . 

esJOnfT! .s 

oET3: LS 	c: 	3:crr 	ON 

pp 	:t:CA":(ON 	:t s 	MtF. 

This 	 applic:at ion 	is directed 	apa:inst present the 

impuc!ned 	office 	order No 	8-319 datec:i 	:17 	1%000 by 

,;t.....jc:. 	the 	(pp:L icant 	was 	illegally 	forced 	to 	ret ire with 

from 3:1 	1 	:%d1 	on 	the 	basis of 	wrong 	calc:uli0fl 
effect. 

ciate 	crf 	hi rth 	of 	the 	(pp3. :i.c:ant: 	and 	also 	with 
of 

the 

prayer 	toal 3,ow 	the 	(pp I ic:ai; 	to continue 	in 	the post 

Assistant 	at 	s'peta 	Head 	Pc:st-"Offi.ce 
of 	postal 

order 

the 	Superintendent 	o f 	1::t 	Offi.ces"Nalbani 	Sarpeta 

t::i visi.cDn 	Li. 11 	the 	actual 	date 	of 	c:.uperannuation I 	c 

S

. 

/1 
ci 
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15 	 This appl ication 	Is 	also 	c:Iii"ec:tcd a c:irEt 

the 	Rule 	c:.ct:ec :;''•? 	respondents 	in the fc:icc 	i c:J 

:1:iLcnE.:c:I 	cjicir by 	which 	rs.t:'c:j.ctic:n 	has been made for 

f or correction of date of l::ir'tI" within 	S 

2. .jr: 	r•: 	 : 

I 	 f5tttie 	(c:pI :ican'l: 	't..(r't:)er 	declares 	?:tif: 	the 

s.bjcc::t 	inaer of the c:cse is within the 	jurIsdiction 

of this c:n b1e Administrative 'Tri!::unz1 

i'hc;t 	the fp]. ic:nt: c c:1i'es that the 	application  

fl ccJ within the tl:in:it:ct;:lc:ii period 	prescribed 

toc:'' 	.::c::t :l::r' 21 c: f the Administrative 'Tri :cun;:ts 	c:t 

19851, 

4.1 	That 	't:."'? (.c:c:'J. ic::r''L: is a citizen of india 	and 

stc:i 

 

he is entit1ec: tc:c1 all the ric"ts, orotections and 

F:r"ivi :Lenc:s. 	as 	cuaranteeci undertFe 	Cc::nst:itLt:ion 	of 

indi a.  

4, 2 	That the 	cppT:Lc:ant 	was 	init:ial.i.v appointed 	W.I. 

:ac::Jcar 	in tl"u.? 	year 	I93 	vide order 	Memc:: No 

a nd 	:osi: ec: at 	'c:)ste. I ftcrea 	Dep:t: 

Ii, p67 the 	Applicant 

appointed as 	l:::c:s't:al 	c:1er: 	an c::1car:inc 	the i:)e?Ei'lrer't.at 

The Applicant Iac1 	enrolled !'i:ie 	'are 	in 	the 

employment e:::'arc:e 	in 	::"e:'e.r 1963 	ar'c:j in 	s:::c:i"t: 	ct 

his 	date of 	birth 	he 	ici 



ertificate 	to ffl( :t :v('nar 1: 	exchange 	wherEin 	th a 

:ec1araticr ex:istc: that the 	fr1:c::art  was 	5 years c:1ci 

aL!at t:ipa 	as per 	 aic:t 

':1'..t; 	:::et:ii:ate his ::I: of birth is 	1143 	The 

Applicant 	was 	a'iiri;ad in t:flE. 

eu::) t:r'rnert exchange, (it.at :i. 	and he 	had 

produced 	tP a said ac:e proof c: a at. I f i c: ate to 	the 

respondents 	at t' a t :ie of his a.t::f.c:):L 11 t;rner3 1: 	 the 

Applicant en tered service on the basis of the aforea:i,d 

c:a; I f:. c::.:3.ta which was i:U(c by the (.ni?T'r'Tiar11: c:'f 	West 

Bengal 	v :i d a R ec c: .No 8/ :1 2 ,' 28B4 hat ad 15.6.1948 at 

the time Of part :1 t iç of india when he was 5 years c:dd 

ci:),' CD •f•. h a appointment 	I a 1; t a a ha 1: ad 	25.2.63 	:i s 

annexed i:i 	and  

4 	ni t the Applicant bans to state that 	the 

	

socinc: ants ha va w no;) I y I seat ccl t i a c:i at a of hi. ath 	as 

5.1.1941 intr,c)  of 15643 on the basis of the school 
---- 
leaving i:er.i:i .f:if.:...J..ç: issued by the Heac:l ;m,ster, 	8an:i.pur 

lcD;.:;]. 	It is .. ...trther staten 	that 	such 

I ca:.a;" I c:ri was n;n:le by the school authority of 	a I 	awn 

;&i. t:;c:;it any 	:;rc::' I r;f;:rtnat: :cn; to the ;:j::i I Ic: .. ....... cr; 	the 

,l;Icie of admission :i. r;i:,:a ç:r:imary C;c;c:;::l 	the teac.::her of 

the Bani .pur State L'el f;:r'a Sc:hcDcDl 	1ec::;:Dr'c::ie;J the clai;a 	c:rf 
.--... 

birth on the :1 a own mot I on and a ecc .....dad :1. t as 5.1.1941.  
- 

])e;s::;:i (e 	the 	ca .....1 Ic:at:a 	a...bmi i.;tac 	to 	the 	;::o;;cern 

cut ...or'].t:Ces of the Rn:s:'.onc:ler;tsat the time of 

appointment: wi; :ic:h was .. ...;e c:;n :ty doc::umant: prc;civaed by the 

App :icart ma :i. nta :1 ned by the Uovernmerit of West Benn ci 

"I'M 



'l• 

At the t. :Lne of x::rt: :L t; or on the basi s of st atement made 

by the f then of the Applicant a certificate was issued 

v i d a r a :i. t a ,: c:n N1c / I 2/2Bcb84 d at  ad 1 48 

:::ooy 	OE 	cart f::f• 	c1ç 

anr'exac:I herewith and uar'.ec:t as 

4.4 That 	the 	Applicant 	at'E? 	t ime 	of 	reqisteninc h is 

name 	in 	the 	employment 	e>c:hance 	suma tted the 

certificate 	 and on 	the basis of which  

date 	of 	birth 	was 	re::orc:ied 	A t 	the 	same 	time the 

Reondents 	whi, La 	apo::int. :inc, 	the 	cpp1 ic::ant 	however,  

took note of 	the 	schools 	I eav I nr: 	cart I fl rate 	Issued by 

the 	sc:i"ioo:i. 	authority 	1 he 	(i:::p 1 ic:ant 	further 	state a 

that 	the 	sc:hc::ol 	I eav inc 	cart I ficate 	is 	not 	an 	authert Ic:: 

c:ftc:'Ament, 	since 	at 	the 	t :cme 	01 	recording 	the 	date of 

rth 	the 	school 	au'I:honity 	did 	not 	ask:: 	for any 

oc:umentar'y 	evidence 	Pegarumy his ape 	Of 	thai r own 

the 	sc::hc::c I 	a.L;hor :1. ty 	rec::orcled 	the 	date 	of 	birth the 

Applicant 	which 	is not correct 	At 	that point of time 

the 	1 :ic::ant 	as 	well 	as 	his 	'father 	madE' 	c:c.:mp : aint to 

the 	school 	authority corn ec:tinp 	his 	ape 	in 	the 	I'ic:ht of 

'2 	c:arti:i. rate 	but 	no 	action 	was 	taken 	by the 

sc:hooi 	author:i. ty 

4.5 	That 	the Applicant i::egs to state 	that 	the 	wrong 

Tc:::r'c: :ir'c:j 	of 	his 	ciL:c 	of 	I:::i. i"'t:L' 	by 	the in 

his 	i''vic:e 	Lc::C:)k 	was 	FC1't: 	within 	his 	i::r'ct&.LECjQe 	Sinc  

the 	da't;e 	of 	ec'i't;r' 	in 	the 	sai"v ic:c- 	t:L'4re 	has 	been 	no  

occasion 	to 	ver"i'' 	his 	'r'ec::CDC:ieCl 	c:Iat:E' 	of 	::i"'ti'1j 

,i"':i.c.:c 	bcc:k ., 	I' - tI"e 	'veer 	1995 	the 	Applicant 	could come 

to 	::not.It 	aboc.v1 	the 	said 	wr" ono 	entry 	and 	immedi ately he 



H 

visited the officq of the Respondent Nc:: 	:2 inquiring 

31:::c:..ithc rcnc?cI'/ available to 	 On 	 r'' 	the 

Respondent 	Fc:). ; advised him to r: I 	ia 

iir::i 	accopdingly 	the 	Applicanton 	20 	?15 	cniiccie 	a 

Peppesentation rc::r correction of his c:ci,i';e of :iit;'i 

scime is yet to y.i.e1ary af t:irmat:tve r'su1t 	Hav:inc not 

rcirc:e i v :kric 	any 	result the Applicant 	cnacie 	ciuii::ers 	of 

representations 	riane1' rsii:r ecceriat icrc:c cict:e(J 	15.2.97 5  

21.6.2000, 3. 7 . 2000 p ray in g for c:c:ry'cic::t: ic:r of his 	c:at:e 

of 

Copies 	of 	•t:!••c 	i": , resentations 	cJat:ed 	£1 

and 	: 

here. tb and (nr4::eci as 	 -arc1 6 

4.6 	That 	the 	Ap: 1 ic:ar't,: 	t:;eçcc 	to 	state 	t:iat; 	the 

3 issued an offi ::e c:rdc? r vice F\ic: 

21,'"••• Ii I 	ciat;ec:i 	5 	 that 	the 	sc•?1v:;c::*:? 

t::::: of the Applicant has been.ccct: 	In the said 	ci'c:iec 

itself a direction has been :ic.cccLkec for submission of 

cert:ain 	dc:oucnentsir)c1..djnc birth 	cert:if:Lc:ate 	first 

appoi nt:rneri'b 	I cit;ter 	::LFi..ncf repc:rt and c::t.;c:'r 	relevant.: 

documents 'tc::;T'c:c::r1ct::r'cAc:t::t.t) of his missing service booK  

it is perti. rert: to 1ncint.::;,c:)r' here that in the said 	c:mcier 

dated S 	7 	t:I'c?i'e has :::er;e ric 	(nc:.?rt:i(:::I; c'ecai'::I irq 

ciat:ec:f missing of i ic:; serv .i. c::e ::c::c:i.:: 	I: t may be the fac:1: 

leac.'iino to 	the wr'nc rec:o'dincioi' his date of birth in 

I cc. ccerv Ic:: c: 	bc::o!-:: 

c::c::':)yc:1tie o'r'cie rda'tcic:I S 7 	is 	anex c:d 

herewith and marked 3cii 

ik- 



I 

A, 

JLra,Lart: 	to 	the 	;IrexLr7 	order 	ciat:eci 

5. 7.2000 the Applicant subm i tted all the  

dct::ument. 	mc: )...di.nc:t 	document yeJ. a: :inc to NO 	date 	of 

:I r'Ui 	in this connection the Applicant c:'r'f:i, rcn:jrc 	his 

c:at:e of t:Irt:i also filed an aff:.:!av:i t sworn befcre 	the 

:...i,ic:::i :m 	Magistrate, 	Ir'::t:a 	along 	with 	the 	m;y' 

relevant 	c:1c ::i.rir"t:a for 	 :ic:'r'i of his 	service 

c:: c: 

c::c.y of the ai1.citii.t sworn :etoi'c the Jud:i.c::. J, 

Mac :i.st.rat 	:Earnet a 	:i'nncxeci 	he re I th 	and 

4.8 	It the 	App licant 	tecs 	to 	st:ate that 	after 

sui::m I I:. 1; :Lf1c the relevant documents for rE:cnst ruc: t :1 c::n of 

service m::c::c:k 	he 	nac:e 	another 	representations ciat:ecl 

7.9.2000 and 	23.9.2000 	::: ra:v:Lrc 	for 	c:rrac: 	I c:n 	of 	data 

of 	hi. r'th as:L..641 	which 	is 	wrongly 	n)a:t.nta1ncc: by the 

authority concern 	as 5.1.41 	and should be allowed to 

cc:'nt i flP 3. fi 	his 	se rv ic:: a 	1.kpo 	15.6.2000.  

The c:c::: I as 	of 	the 	ref.::resantat ions 	dai;d 7 

and 9. 	fif 	are 	arre::<ec:i 	here wi th 	and 	nai'kec 

(n3na >.ire""9 	anc: 	i 

47 )]'ia; 	the 	applicant begs to state that 	he 	c:;ari!e 	to 

:rf::.i that the superintendent of 	t::c:t:s. f1m:aii. 

1)1 vj.aIc:ff had submitted a 	ric::te 	to 	the 	Chief Pot"tlfst:er 

Garfe:ra1. (Ii.u&'ahatt after 	vcrifIc::atIc:)n 	of rec:orcls 	c:rte 

Applicant,  ::fc.ft 	most e..tr'r.iIcainn lv 	the 	1 i at 	iCfSt 	Niter 



c:ena ral 	G...wntat; i 	cii. ci 	not 	Ec:re a 	with 	the 

F: roposa :i /s tqqest :i ons of 	the f$upe rsin tend ant of Pc:st 

aU::iar:i 3arp:?ta 	Di. vision 	and 	arbi trar:i.Ly 	w1thc,.At: 

ari. fyinq tho records of the cppl :i.cant 	dee: ideci i:;c:: made 

the apl ic::int rat:ire from his servc::e assuminc the 

date of birth as on 5.1 4i whic: h was wronqly T:Cd en 

by the respc:indents on basis of sc:hool :1 aav :Lnc 

Th:i,s arbitrary dac:ision 	issued 	vi.de 

impuçned or.ier uncier officE order Nc:. I3-319 dated 

17. 10.2000 whErein Si t:is stated that the finn I :ican t di 

not ma::e requests in this renards with :i ri S years of his 

entry into the serv :ic::e and also dci not fu.Li:iII the 

c::ondi 1; ions as per rul es This ininuqned order is issued 

.s:r'D:cl;r'ar:.liri t;c:t:al v:iolation of axi.st:i.nc/ralevant 

rules 	erid the dec::is:tc:rn c: f ret:ir'ement w:i.th affz:i:::t 	from 

1 	 c::c:n(;'iry to the c:c:rr?c::t 	c:!at:c: 	of 	b:ii'i!i 

iii i,c:i 	was 	•fH•'r :i.aheci by thecfJp 3. :i.c::ant: a ithe 	time 	of 

his iriit:ial ari t: r!  :Jri:iSS) the eeric:e 	Be it mention 	trar'e 

is!i.at: the (i!:::fpl :ic::ant.: can not be made 	to suier if 	there 

is any wrc::inq rec:ordincc of ciat:e of birth an the ç:iart 	of 

t.;!ie:' 	Res pondents. 	iierafc:r'e the :i.ciiF::i.kcreci 	CiTrSJ?r 	under  

of fic:a csii'r:iei' '4c:i 	F"319 c:!ataci 17 	 is 1 i.I:Ie to be 

set aside ......c:t 	:1rcrE.iicI 

A 	c::oiy of ......ic:' c:irdar dater:! 17. 	3Ddf:1 is 	annexed 

tir:i reri I Lb and mark ad 	as 	rna ::rl.rr ........ 11 

rit 	the 	applicaht tre 	to istaie 	that 	the 

res:ir::nc:!erts 	have t:akan the vi. ew wroncrlv in rasper. ... 	of 

the 	FLrl a 	while 	F:.ie;:ir"c: 	the 	i.airLtc:riaci 	c:ir'c:!er 	r::1atec. 



I 
	 r V 

:L;', :Lø (nnex..tre-'1 1) 	It 	is 	further st:at,ed 	that 	while 

pasa:inc the said order dated 	17 	1øø•ø the 	respondents 

have taken in 	to  c::c:nsicie rat ion 	the 	Rule to 	be 	as 	3 

years from the dated 	of 	entry 	i ntc3 the 	sen v ire 

cieba'r:irc 	the 	ap1:i.c:ant from nak:i.ncj 	ac;1ic::at:ic::ri 	for 

c::(:T'r - ec::i;:Lc)i' of date of hi 't;h 	The aun licant states 	t:Iiat: 

:ven 	tf"ere 	is 	any such Fiule cieba.rr:nc 	him to make 

app]. :i.c:ation 	for c::o ri' ect:ion of late of birth 	cithin 	15 

years from the date of entry throuch th is apri :iratic:n 

he ci:i 1 ene the very :i epal :1 ty of the said Rule with a 

rrayer'fcr mod if icat ion of t he same In fact in the 

:T'cd3erit; c:ase the app]. ac::an; cc:uJ.d c:ome to knoti at.t:he 

a:i, ci 	wrong 	in the year 19 	and :inrcci :1 f: ly he 	math? 

T , eT'(:t:1:1d%tu;) ttal.; effect and terc:e the said 	l.le 

i.ni 1.1 	Iic:y!; be ap:1 :icai;:le in the rresent case 	and 	hence 

he 	:im:3l,.cirec:l 	order 	is liable to 	be 	set 	sie ce 	and 

qu asi ad 

4.11 	fl"et; 	f:ii(: (. rs:r:: 	:i 	:.c::.r'i; i::'c'c:e 	tori1:c? 	f;l'iet; 	at 	the t :cne 

of 	appointment the 	!p::lftat subcni tted 	the 	certificate 

issued 	by the West Ee .a 1 	3ove rnniant 	which 	is 	a very 

authentic doc:uments for determining th e  

c::orrec:t 	date of 	birth of 	the 	App I i.cant. 	The 	App]. :ic:ant 

was 	rec::ru 	tp(j t:h rouph th e 	employment 	exc::hanq a 	and the 

name of the Aep :iic.:: ant 	was rap :i ate red 	I n 	the 	amp 1 omen 1; 

axc:hanc:e 	on the 	basis c'a'L: 	c::epti"ic::ate.. 

thi reattar 	the den :i sion taken by the super:intendent of 

Posts 	Nalbar"]. Barpeta i:)ivion 	Ii.tic:cA'i: 	app]. :catior" of 

ciiinc:l 	and 	ti:k thc:tii; 	van. 1":Lc::a'L.,:ri of 	the 	c.€?T'v:ic::: 	records 	of 

l;l"ie 	Applicant is highly arbitrary, 	:11eçja]. 	and 	Lufa:Lr' 



to 	r e t i r e 	h in 	wi th 	i•::ffec: 1: 	1 rOn 	31 	1 Therf:ior* the 

same 	is 	liable to 	be 	setaci 	and 	.te!"ed and the 

i'ec:tec:i 	to 	a 1 1 cm.i 	the cç.:: 	1:. c:an 1; to 

c::cntarH.ie 	t 	.11 tb 	., 	as 	per 	:Ls 	r•:ta,i cat:e of 

I 

4.12 	Lie 	I"4:ir" 	t::iJ.r: 	1T':i,L:i..(rr;j. 	be 	pleased to c::1 I for 

ir,'v:i.(::e 	rec::c)r'ds of 	the 	Applicant for :r'c:i::er,  

adjuc:i::atic:n 	of the 	qr.test:ion 	invo], ved 	in the irst:an't 

application 	and 3..1.iE.c:i 	'fc:r 	the 	protection of 	the right 

and 	interest:s of the present Applicant.  

4.13. 	That this 	'r:1 :Lc:at:ici' is deserves to be 	allowed  

with :::c:ei;e. 

14 	That it is a. fit c:ase tiier'e the f-Ion bl e 	Tribunal 

be p leased to interfere to protect the ri.ph'L and 

intei"ests of the (::pl ic:ant and this appl :ic::a'l;ion is mle 

for ends of .,)k..tet: I 

5 	Jrc• FC:Ift F:tEL :[EF wiri I t::;'\f 	 ii 

50 	For 	tI.rL: 	the act I c:in of the 	resr:tor'idents 	in 	not 

c::c:ris:i.derjnç'hp chanc:e of date of birth as per 	rules 

has p :i yen rise to ml scarri ape of just ic: a 

52 	F'oi'd; the ric::tual c:Iate of b:i,ri;h recordecrl as 	per 

ç' r 't: I 'fin a 'I C! :1 osu ad by t h a west Ben c al Govern ment at t h a 

time of m:ipraticin IsiS 1943. Therefore the 4:Pp I icant. 

is due to retire on 15203. 

S 3 For that 	App l icant submi tted his ape 	proof 

c erti'ficate at the time of his entry into the postal 



4 

10  

c:)e 

4 	at; t:he date of b. rth 	:::orrect ly recorded 

St c:ïr1.: 	e::tarce 	at; 	i. 

tte yeer 

	

	iS,3 at te t; :ime of enrol lmerit of his name 

anc4 a re :i st rai' 

t;t'e 	:Lc.:;arL: 	 :irt;c 	t 

rc:st;aJ, 	cSn:aitrnent: 	t:trc:)Lc:t 	t:te 	?fl pLc:)\'(nert; 	 ric:t; 

ont:tie 	j. 	e a v j. 	ti'fic:.l;a. 

56 	Y ::r' 	t:ti at; (;t'e 	t'sr:c::nctert.:e. p1 ea of nbc 	mat: tnc:j 	any 

:.t; 	:i.t:tir 	'.5 	/(1'e 1 	nc:t;  

as the Aprt ic:ant came tc:: I.::nc;j about: •ttc. t'ronp rec::ordjnp 

of date of ie year' and he ma::ie a represer3at ion 

:i cimc:t.i •• a St y 

% 7 	1:hat: the (ppSt :Lc:an r c: an not be made 	to 	sLkfaT 

due to wr'in: record jpr of date of birth c:omm: ttad by 

the Fe;poncJe'n ts 

59- Fc.:r 	that fl. 	vrr t. •i ty r:r Prnc.ipie 	c:rf 	natura5t 

La ice asfol SLoecJ while arbitrary decision was taken 

without app St :i.c:aticn of 	mind and w:Lth out 	ver:i,fJ.c:at ion 

r 	service rac:or'd5 of t:ha 0p1:: --. S1jc::ant 

5 .9 	r't:a,t: the ci(:cri t'c'' 	).'t.ie 	 is 

a cti 	St 

ISS)ETA 1 t.. S tSSSit: 	FIESfrES1S) I  EX ES 	HctjS1"E'T) 

That the ppSL icant dec::Iares that he has exhausted 

St. 	the 	rem ac es 	avai labia co him and 	t - cr' 	is no am 



• 	:1. 1 

a 1 tc-: inat i. yes renedy available to b:k 11 

7. v)/\.1!! 	 'nji 	i•IU::.) :i: 	I L.:I:) c.n Ei'JI) I 	I3L:r:)Fkk 	(i"IY 

The 

c:rIIF, C,:C3LJF r 

r::1. ic: art: i r h rr  dec::] ••ç 	that 

fIIec:i :Yr'evic:3,e.1' any application, writ :et:±ticri c:r 5,Lk,kt: 

r:c:far'c::i.ric 	the 	c:r:i. vanc::r:?s in 	respect 	of 	ci1:LC::i1 	this 

application 	is 	inac:ie 	tetcre any other 	c:trt: 	c:!' 	any 

c:;t:her Elench of the Tribi.ral or any other aut.:hc4r:ity nc:ir 

any eiAc:tl application, .LT'1; petition or suit is r1€nm: y  

before any c::i:cn 

t.rc:Jei' 	the ?c::te, and c:: I rc:t net anc: € 5 	stated 
	

at:c:vc 

the 	j:> II c:ari • 	rnc;i; r - ee (:: t:fj.1.t 
	

pT'ayec: that 	e instant. 

application be ac:Icrcl :tecl rec::c::rds be c:aI 1. ed for ai I after 

iearinc the par1;ies on the c:ause or c:uses that may be 

shown 	and 	on 	:er1,sec: 	of 	r'ecc>rcis 	be 	qr'e.r t: 	the 

t:..d:..:krc 	reliefs to t:tic? 

1 	To 	cii. rec:t: the ferc:rc:icrit:c> to 	c:crrec:t./ c:taic:e 	the 

c:iete 	of t:irt.:ri of t:i)r:? Applicant as 15.6.43 	 allowed  

to c:c:)Trt::trr,e him in his service and the ordcr M emo NO 

8-31 	c:iateci 17 1I 	((nrirnre-11) be set aside 	end 

{::1.r>ted1 r-,ccI L f:y rc 	the Rule inc?r I: I. cii :i rc 5 yeaps fi'c>i 	the 

cJ.:L;e of ei1; n:>' as 5 years from the ;ia't;e of knowledge 	of 

auc:r1 lie 

8.2 T ci direct the Fesncindenj:s to rixt,:end the all ser'v :tc::e 

i:>ccrief:it.s till 15.6.2003 as per c:c:lr'rec: 1: dei::e of bil:h of 



(f 

	

C:cc.t: 	C::iC: 	ttC 	çc:iI :i.::at:C.c3ri 

34 (i/ c:t"c:r' ie. :ie/rc:1Iefo tcr 	itric::h the Ap::J. :ic:ant 	J. 

	

Cl 	I C 	I 	I 	T 1 	a. 	t S., 	ar-i( 	C Cf i s C 	 I 	C 

case a n d --d e e f -o e d fit,: arc:! prcDC::)er 

t)LI.r:i 	t:!1e 	erie  

(ipri :i.c:ari!; pr' ays fOTthc? tc:i:!, :LO1;:i.flc 	r;'r:L(1? reJ. :i.ef 

9 1 Tc:; di r'ec C; the Resncirii::ients tc::i be at iot the cipp U 

to con t i. nue 	to wc:rk. in lb ci pcist of 	cs.ta : 	1::t t 	at 

hiar'peta 	ilcad 	Post Off ic: e ti :t f :ini d :1. sdse1 	of 	the 

or to ac:: tual dat c: of superannuaC; ion on I b 

7, 	 1ti C: at: I c:n Is f:i.1. ec:! I.: h r::u:l ti (c:I v oc: at a 

Ii..  

J. ) 	:[i:C,, 	I':: 	 SO3\9, 

ii) 	Date  

I ) 	Fi/ai: I a 	it: 	AI&iaI'i 	!; I 

i t:i 	C. !F: 	LE i. 
	c.:tt..'FE:3 

"s- 	jj - - 	ice 	VkL 	 ti r I f ic°: at i on 

LA 

vaJ.ck .f 	 ' 

Ov 

- 



	

1. 	Shri 	Nadh.. GudIi an Oh :rabc:rty 	soi 	Ci 	Lata 

Jaq.dish Oh. La:rbDT'•tv aqed abct: 4.:' vears 	at; present; 

wcrk inq as 	 t ci. Asstt.:. at :Earpet a he ad Pdst Office 

	

sain 	do hereby sol amn.y affirm and verify that the 

stat e:mants 	 made 	 in 

Lt are true to (flJ 

krwladpa 	 tcsa 	made 	in 	paracraphs 

Aln are tr.ia 	:o my 	cimatjon 

derived from racords and the 	 ) are my - humble 

SLIm.;jonc beiore the Hon ble Tel bitr;-1 

And 	I s i qn t.h :i a v e r I fJ. c; at ion on tb is the 	,o th 

day of December  

CAyhy 
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GOVERNMENT OF WEST LiN.i:; L 

t1 1GRATION REGISTRATION CERTIFI CATE  

L:(y't::Li:ic:atp 	 r'ec:,tr'at L::)n 	otVic: 

520 Cent re Nc. 8 regi stration c:ok No 107 page No 

43326 r a; I at: ra :1 c:n persons ae ci at 

N amet c:::k r bc:rt:v Madhusudhur 

i1ead of fam:i lies 	c::ha::rcL::r.ty V:ivetra ::.:LaF1rrp 

T'ce:Ej; 	address . ::1c:t.t:i;z,  r: 	(l1Ar. 	cW: 

\)j. I, 	 :if..tr- 

(:c:iE.; 	5 	years, 	e I. :.c:IIc::)r; 	N 	f'friL 	(.;c:)n(rLAr:j. t:' 

From 	which 	i:i3i;ri, 	 c:J.v:;j(nr 

Purbashilui a 

N :L tn a as 

i:ivec:?3 Kishore Chakrabort y 	2 .Mukharjee  

Signature 

Si,c:natura of i;ec I 

Oil. 

q('V (9,1' 



Ann 

of Posts ,  i'J1t:ar:iIar':E;a t)ivi3or 
c:Jat;cJ Bar peta the 20.4 .95  

(Throuqh o1':::)r c:ftrr 

i;/pç' for c:1arce of c:at:e of :::ii't 

8 1 r 

I have come to know mE: that you have wooncl 

mai ntai n ed 	rn' 	c:at;e 	of 	birth 	3 1 ii1 	:ir;teaJ 	cif 

1 	 1i r' was app ointed in 	t; i 

thr'ouoh emp ioyment exchenc3- at 8t..tEhat i on the strençth 

Of my ace proof c:ert :. fic: ate wh :kc:h was Issued by 	the 

Wes t Benc a I (3o v e- rnrtç 	 Re g  N / 	8/ :L 32/283884 

c::at.€.:c 	15.6.1948 , on i;a'i.: c,i'/ I was S years 	c:ic: 	1"t:I:: 

naint:air'inc1 by the r"e?:ti\/e issuing 	office rs  

at 	the 	L::(Te 	of partition of Iri':.i.. Sir , 	i. 	c:c:)t: 	the 

s.ei'v ic:e 	on 	the 	strength 	of 	t:!"e 	aDc:r'e 	nr; 

(:::ert::ifj.c:at:E: 

So you are lequest ed 	kind l y to correctly my 	d at :• 

of birth and service 	re:c:)i ci 

Cop y for w a rded I: cJ a 

Pcatmaster ,  Barpeta H. O. 
4 95 

d~ 

A:ursfa:!, t:hfuI Jy 
Ch a k raborty  

2 .4,95 

.4 



(.rnexure-4 

DEPARTMENT OF POSTS, 1NDIA  

Sorbhog 

The 	E::cit.c:'f Fc:ts, NaIt'ari. •."F.''N 
at 	 •"" 

197-91/dtciE:D1'bhc:ic: the 
15297 

I or' for 	c:erc 	: 	 of cJte 	of ::i 	:i. 	1"t:fl 

An 	Ff 	1 :i::ti.:ri .;i.t::n:i 'i:t:ecj 	by 3r:i 	'1 

Spmt Sorbhog P.D. 	He is 	ç3r3'er 	for c:hi'11c13!-ic:f of 	ciet:c1 	of 

same of 	the 	application is 	'f:3rr'ceci 'fcr 

your kind 	ci :L1(;13,t 

SUVIllegible 

7 

3r:i. 
S::Irn',:,'c31"jf'ic:)c 	for 	i,ri'fci"na't: ic:ri 

Sub—Postmaster 
1 '7 



Coll 

The 	 i:fc1+:. 	of 	Posts , 	Na lbari—D a rp eta Division.,  

t.);?d 	E 	rpta 	the 	1 	. i 	9:7 

(1hi"::..c:1f; 	r:T'.::.r 	:: 	rr€1 	)  

of 	:i i"tl 

With 	reference 	to 	ny 	I ntt.?r 	c 4 :ec 4 

was 	n.C)cn1 (;tecl 	to 	F 	N1 	Barpeta 	H.O. 	for 	changing of ir y  

W3t:@ 	of 	birth 	as 	per 	age 	:rn:c::rf 	certificate L(tnr 

Reg.No.13/ 1.2/28$1:134 	ci'teo 	15.6.1948 	at the 	L; :icne of 

part;:Li;ic:n 	of 	Irtd:ia 	on 	t;bat; 	day 	1 	was 	b ) yeais 

3:ir, 	date 	of 	birth 	is The 

ai:::c:'v c 	nc:nt I c:re:J 	:: rc::ol 	c: €r); I f Ic aL: a 	was 	issue 	by 	th a Wast 

8cnca1 	i:;c:vt; 	by 	the 	resp ect ive 	off loans . 	So 	you are 

ren..esL; 	)::IniCi:,.'v' 	to 	c:narce 	n:v 	a).ta 	of 	L:Lrt" by 	ear:[y date 

and 	obliged,,  

a c:. opy of I; a letter  
rcc:ai.vecl and f"iac1 to 
c:: 013 NDR—BPE.DVN a I; NER • 0!" 

nec: esscri act ion on 15 :12 97 

/ 	:t 	:r. 	c: I 	1 a 

	

3aL •.. :.:d_ 	r' 
Sorbhog 

Yo.c: 	fa:Lt.hfc.1 ly 
NI13 

P.D.  

Dtd. 15.12.97 

frV 

0 

LI 
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The Supdt. 	of Posts, 	NAlbari—Barpeta t)i-v :Lsion 	0 
I) a ad Barpeta 	t b a 2 :1 	2000 

for 	change 	of 	itc:' ci' 	birtl 

S . 

Most 	respec tfu lly 	1 	::ec to stat a 	that 	my date 	of 

b :lr'u;h 	is 	15 	 the ciapar't:naJt 	has 	wrongl .y 

maintained 	the 	date 	of 	b :i. rth is 	5.1.1941, 	so 	you 	are 

r'ac:uest ad 	kindly 	to 	C::uir1(:1? the 	I)/L 	S . rtn 	as 	pa a 

E:ver'rr:E't; 	c::E1'i; if ic:.ate 	The t;r'e 	c::o:r' 	of 	ape 	proof 

certifi cate 	is :i';t,e:i 	by 	the  

kJet 	Bengal 	Governme nt 	at 	the t I me 	of 	bin  arc:: 	t :i.c::'n 	in 

the 	'yc:?ar 	of 	18 	E5:i a 	on 	that :ay 

a 	certificate 	registration No 	2E884 	c:I td 	:1 	:1945 

th ic:h 	was 	ac:c::eptec.t 	by't;he .Fnc:harqe 	of 	1rç:Ioyment: 

Etc::liar'c€•: 	c1'f :i. c:: a 	at 	C3L.wi't: :i. carn ) 

now 	cn'.'se if 	cordially request 	you 	kindly t:c3 

::hanc:e 	my 	ciat:a 	of 	birth 	against 5 	I 	141 	'ii'Is 	Is 	my 

r'ec:juast 	"h ar': I ca:,) 	you 

Eric:: I ce:.e 	c::r'e 	t:rcAe 	r;ca:r' 	of Yours faithfully  
certificate 	uncer N S 
Nc: 	8/1 	2/25::$Eu4 	dt 	115. 	48 P 	0 	( IS13 ) 	 Barpet,:a 	H 	0. 

Dtc:! 	115 	12 	9'! 



'ANNEWRJ - 

0 	 (t9t>  
- 

0 

The Supdt,of o1148Ibarj, 3arpeta Divjaj0 0  

Dated.. Emrpe the 0Q72OOD 

ThZouEh the Proper th8nl L 

ject. Prayer f o r change of Dted of birth 

vp 

• 	 with ref ereo cx to my letter No.Dated 21..062000; 
eg to 5tate that riy ect&a1 date of!. hIrth ja 1.5..O6..193! 

. the department hats rc)n&.y maint8ined my date Of 
th of 014i I3o You are reueteci kindly to 

nge my date of birth 03  per  &B Govt, cex,tj ficato 

under number 2,03884 dated 

-1. 

r. 	thet time I was a five years 03.dj1d 

whi ch va S menUoned in ffiiD crjL 	The TLie copy of 
Certificate enclosed here with th.ta applicatjo 	th 
infoiz you that the 1ge proof crtificnte accxpt by the 
mpjo1ment exthane at Ouwhatj )am Throu this 

. Certificate I  w8s ented in this departhent Now you are 
cordially qut] kindly to the my date of ktrth by 
eftly date.  

Thtnking youç 
nelo9ed Txe copy of 

Arp,  proof Certfjje, 

under N%8,,I 32/293884t 
Yours fitbfl1y, 

z1•• 	kzbrQ. 

P0z( L. 2 ,G4 ) Lzpeta P.O. 
Dtd. 03..07..4006  

4' 

. 	 . 
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DEPAc.TT flT' t()T ..T1flT 

Office of the Superintendent of Post Offices 
Nalbari Barpeta Divibion 

Nalbarl-781335 

To 

The PosLmaster 
arpeta lIPO 

140 0  E/A-21/Ch-ii 	 Date :: 05-07-200 

Sub; 	Reconstruction of Service Books 0  

Necessary action was ordered to be taken, for 
reconstruction of service Books in respect of the following 
officials which were reported to have been lot 0  

10 	 Sri Rtmbo1 Barô, Postmqtér 

Sri Madhusudan Chakrabarty, PA 

30 	 , 	Cha14adhar Gayan, -• PA 

	

• 4. 	 Mir liusrsain, Gr-D 

	

•5 o 	Sri Bishnu Rn Daso Gustman 

6, 	mr,, Upen Patowary, Gr-D - 

• Personal file in repect of Sri Rambol Baro, 
Sri Madhusudari Chkrabarty and sri chaadhar Gayan may be 
examined here to take the information as may be required a 
confirmatory -  documents, Poronal fl-lee of Sri 5ishnu Rm 
Das arid 'Sfi Upen Patowary are: aai1ble at your controlling 
autiority. 	 -. 	 • 	. 	 - 

	

. 	 . 	 Supt,of post Offices 
• 	 - 	 Nalbari Barpta Division 

Nalbari-781335 

Copy 	 - 	. 	• 	. 

The SPM I  Barpeta Road SO. The personal file of 

Md, Mir Hussain , Gr-D may bA,kindly be forwarded to the 

Post naster, arpeta HO for necessary actionb 

2-6, 	The officials concrnëd for,information, They are 

asked to trnit copies of conirnatdry d0cwnents like Birth 

certjfjcte first a ointmert]. 	r, oining report and 

other req4ired service records s may be xeauired or leaue 

relevany:to service recor. - 

ce 
\ 	 - 
\ 	0 	

Supdt.o Is ce 
Nalbari Barpta Division 

Nalbari-781335 

\ 
( 	

- 	
f' 

Wo 

- 	 ... 
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1 IN ThE (OURT OF MAGISTRATE: BARPtiTA 

ILI

-------____ 

I, Sri Madhusudan Chakrabarty 9  S/U — Late Jagadish 
Candra Chakrabarty D  aged about 57 years a resident of 

'J'otinagar, Simlaguri, p.o 	Simlaguri, Miguzl 	Howly within ' 
PS & fist, Prpeta do hereby solemnly declare and affirm 	j 

i
n oath :— 	 I 

1 	That at present t am serving as pstal assistant at 
Barpeta head pos.t office under the Superintendent of 
Post Office — Nalbari, Harpe ta. Divisjon, Nalbari, This 
le 	+ 	+ 	 - 

2 	Tha t as pe r rec'o rds my da te e f birth is 15.6.1943. Tha t 
my date of birth is 15.61943 as per the relevant record 

I of my fa the r 's s ta terne n t as re c orde d i n the cer U fi ca to 
under No. 8/132/283884 	dtd 15,6,1948 granted by the 

I. Govt. of West Bengal, Culcutta. 

This is true to the best of my knowledge and belief. 

That the date of birth as furnished by the 'Head Master, 
Banjpur State Welfare School in the school leaving 
crfificate was originated from my at random statement 

\
thoutknowledge at childhood and at the time 	of 

1

46  \ a\1ng admission in the primary schol where the teacher 
it on theix estimation, The relevation of the 

J'aal date of birth, has had the correct status as in 
Age Proof Crti fica te based on the statement of 

father at the time of miratjon, 

J7 
VIA I 

IPII 

 

• 	
C 	.1!1 

• 	 This is true to the best of my knowledge and 
belief. 

Identiid by mej 	 Cont. 
Co 

Oce rreta 	 all 	de 60V 

I, - 	• 	• 
i4I 	I 

k 
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Contd, 

I 

/ 
2R 

1' . /4.  

(2) 

• 	4 o 	I 

• 	 , ,•J 

Are I de 

ha t des pi to s ubmis si on of ce rti fica te 
tO the  employment 	i ?xchange and copy submitted to the department for my 

ppointment at the PD Guwahati. Appears to have not 
been given CogniSanCe and my date of birth is to have 
een maintained wrongly. 

This is best of my knowledge and belief. 	 Li 

T 	copy of Age Proof Certificate 	Wa 5  
s ubmi t ted a t the time of en tore d I n this Do pa rtme nt whj èh 
was submitted by the Wot Rengal Govt. 

That the age proof certifjcte was SrJbmjtted to 
employment exChange, G'jwahatj who registered my name 
on the basis of that Certificate. 

This is true to the host o f my knwIethe and belief.. 

:ified by me 

dvocat, Barpta 



(3) 

6 ~ 1 That this affidavit shall he used as a piece of 
evidence to show the date OT my  birth and will be 
Subnttd bef ore postal authority for 
o f my Service llook ,,  

That the statent made in para (1) t 	(6) a  re true to the best of my knowledge and belief. 

This affidavit is Wtten according to my own 
dposjtjon and hence I put my hand unto it on 	this 3th day of August, 2000 

Solemnly dec1ad and affirmed before n. 

IdOfltified by me 

Ma g is t ra te, Ba rpe ta 

Advocate, Barp.eta 

d1 / 

.(•. 	

\... 

rQ 

• 	 '(. 	--- 

-- 

•- 	(I 
* * * * * 	1:. 	
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ANV  F 
O

wl 

• 

The Updt o Of pOsts, 
Nalbari Barpeta Division, 

Dated Barpeta the 7/9/200O 

(ThroughProper channel) 0  

Suba Prayer for change of Date of Birth and ReconstrucUon 
my service Book0 

Sir, 

With reference to your letter NoC 07/P/2oo dtd NBR 

	

the 30/E3/2000, I beg to state that,I have submitted my age proof 	t 
certi ficate on 21/6/2000. 3/7/2000, 21/EJ/2000 and 30/8/2000 for 

preparation of my service E30ok 0  

Sir, my dete of birth ia 15/6/1943 *  which is issued by th. 
wei'tBenga. °overnment under Reg,N.8/13/7Z334 dtd0jS/6/1948, 
On that day X was 5 years old 0  

SiI, Now I am 57 years old as per my age proof certijcate 

and also one affidavit issued by the Magistrate at Barpeta court 
on 30/8/000, This is for preparation of Ry aervice Book, 

ThoreforeoSjr, my service should cont.thu5 upto 15/6/20 
that is why the 0ustio of supernnu.jon pension should not 
arrif3e at preaene Sir. you are roquestd kindly to prepare my 
service Book asper my age proof certi Licate. 

• 	sir, I was entered (appoinnent) in this Department through 
: .ployeent Exchange at Guwahatj on the strength of this age 

• 	 proof certificate which is mentioned above g  The age proof certi 
ficate wa3 accepted by the Updt 	oDo'Ihy.at the time of my 
group D' appointmt in the year 1963 

Sir, I am sorry to sy that.,ry service Book not yet been 

• • •.: • •. prepared(Reconstructjon) by the Department,tjll this day,so you • 

• . • • are cordially requested to declare proper judgcmt,j5 1. 8  my 
humble re<uest to you and I hcpe you will consider the same early.. 

One copy of age proof certificate 
• 	•. 	• under Regitrto N0w8/132/283884 

• :which was issued by the iest Bengal 
Goverment 

	 •,, 

on 15/6/1948. 

One copy o Pffldvit which is iUed 	Yours faithfully 0  • 	
by the Naqistrt at.l3arpeta court on 

• 	M 
• •. 3"8"90 	

5, (1A jJ3OR 	
) 3.. ur(4)' copies of my 	p1ication 	

Hp.o . • ., 	dtd, 21/6/20oO 3/7/2000,21/7/2000 rpeta
0/8/000. 	 4Af-€JV+Q.Of 

"2.. 
u 	 • 	

• 	 : 	 • 	

•, 
• 	 • 	 • 	 .• 	• 	 • 	 • 	 • 	 ,•- 	 • 	 • 

• 	 . 	., 	 •. 	• 	• 	

-••,-•• 



Sub•  

5 . 

Sir 

The Sxpdt ')f 	Nalbari •- I3arpeta DVN. 
tted Barpeta the 2/9/2000. 

(Through proper chnne1) 

Pr-yer for ehne o' date of Birth and re-
construction oC my service Book. 

1 

I, 	 /ith r€rerencc to your letter No. C 2...o7/ 

- 

. 7.

00 
	

To, 

 

s?12000 dtd. N.B.IR the 30/E/2O0O. I beff to state 

that, I have submitted niy :ve proor certificate on 

21/6/2000 7  3/7/2000, 211812000, 30/8/2000 and 7/9/2000 

for preparation of my service Book. Sir, I have been  

corresAonding with you rerding the matter of niy 

date of birth since i395, but now yt you have not 

take any actior till this day. 

Sir, N ow I ri 57 ye rs old -&s per my a e proof 

certjfjctc iid also oc affIdavit issue by the 

kiagjstrt e at L3ax'p&ta ccu't 	3013/2000, This Is for 

preparation of Lly 3crvi..,  I3ook. 

Therefore, sir., rty slcrvice shoulri continue 

upto 151612000, TI:at j 	the u(,,st.ion of superarmu-. 

ation psion should not arise at present s  

31r, You are rc uest eá. kindly to Lrepre my 

s€rv1ce Book as per my w7c pi.x) certiricate. 

51r, I 	t 	(a:intm' nt) in this 

Deprtyncnt L1irouh eynt ccti:n,e at Guwahatj 

on the L rerih u ' thtc -v' 	i'io r crti 1ic te, ihtcIi 

13 ,uUtiOflQ(1 bovc. T11 w 	proof ccrtiijc;'ttc was 

accepted by te updt. o 	uahati at the time 

i 

	 4A Cbnt d. . . .2/ 

1 -  r 	 rg 	
lei 	

Fr 

j 	
I 



I' 

/i 

I 

1/21/ 

of xny group 9 D' appointment in the year 1963. 

Sir, you are therefore cordially reiuetecL to 
Declare 'oper judgut, This is my Imb1e re - uest 

to you and I hope you wii1 consider the Same early, 

1 	 - 

.. une copy :e certificate under 

BCi.NQ, 	8/1.2/28384 which wvs 

issuei by the 	et Ba1 rot on 

15/6/1948. 

2,. 

 

One corr '-)C afMdavit vihich is 

issued by the 4aistrate at 

Brpt a court on 	0/3/2OOo, 

. 	 ive(5) 	copies ozny app11tion 

dt d. 21/6 / 000, 	/7 	000, 

21/7/2 000, 3 	 d 

I 

I 

I 

I 

Yours faithlly, 

(M S. chakravarty) 

P. , Barpeta. 

cit cL 23/9/2000, 

H 
42 '' 

4 '  

. 	 1 
I 	

I 



Di1'ATMLi7'f o: POSTS: z INDIA 
•Oice Of the S 11 j)erjflLdeflt of Post Oiice 

ibrj. E1ria DivIj 

To 

r•.t 4adht 
PJ 	ir,:)ata 119. 

No. R 39 	
Date 	; 17-102000 

Sub: 	Char 	of da'te of birth. 

CO's/Gi NOita /7-12/92 dtd. 14-1Q-20000 

of CO/ç; 
it is to Iritlinat6 tJat your request for changing tate 

of

vie  
birth has 	

been recorrnendd by the Chief PMG •  Quwj a you did not 	
re(utjfl thi regard withj 5 ........................ 

of your_ontr 	
ohe Govt service and also cUd n 	tu.jtjJ he C0ndjtj0 	a per ru1es 

tor Ewur Of your infor1flajQ) 

Nalbarj Harpeta Divjsj0 
Nalbarj.0781335 

ç;' 

A 
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Ct 	AdmifliStTa 

I 
IN 	NjDMJRAT 

n1ti B1 

-I.  

TRIBUNALL \j 

H12I 

0.A.NO.439 OP 2000  

Shri Madhusudan Cha)raborty 

-Vs - 

Union of India & Others. 

In the matter of : 

ritten Statement submitted by the 

respondents. 

The respondents beg to submit a brief history of 

the ease which may be treated as a part of 'ritten 

statement. 

(IEPHISPcY ) 

The applicant was appointed as packer, at the 

Postal Stores Depot, Gauhati w .e .f. 25.2.63 vide memo no. 

SD/Staff/i -i 0 dated 25 .02  .63 by the Superintendent Postal 

Stores Depot, Gu'wahati, who was also nominated from the 

Local Employment Exchange, Guwahati. 

Thereafter having passed the clerical grade ex-

amination and being trained & qualified as such, he was sub-

sequently appointed as postal clerk w.e.f. 15.11.67 in the 

Kamrup Postal Division, Guwahati and thereafter has got his 

promotion as TBOP (LSG)and 3CR (HSG-II), Generally it implies 

and appes to be that at the time of Registration, the 

Emplgnent Exchange, makes an seal impression on the back 

of the relevant documents and also the note of g*s- 

(W-- 
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registratio74 ithat pursuit it is found on examination of 

do cuments, such as age proof immigration certificate from the 

GovL. ofst Bengal, Under Memo No. 8/132/283884 dated 15..48 

aho•wing the age to be 5 years as_on the date and also the school 

transfer certificate granted by the Head Master, Banipur State 

elfare Home School, aeon 3 0.4 .58, which have subsequently been 

submitted by the Government Servant, Sri Nadhusudan Cha1'abarty 

as soon as he has been told of his date of recruitment and asking 
him to submit the pension papers. V<-40091  

Conspicuously it appears that on the back side of 

one document, and face bottom side of other document as merit ioned 

above, there is the office seal impression showing registration 

number and date as "OR/69/02 dated 30/5 within round seal of 

Employment Exchange s, Sub Office, Gauhati - fm  

But on eminatjon of the documents of the personal 

file, it is found that there is no documents except one copy of 

the similarly typed certificate, having been granted by the Head 

aster, Banipur State Velfare Home School, without any attestation 
or signature of the issuing authority and the date of birth has 

been noted as 9.01.41. Thus it  automatically remained to be doubt -
ful, which has been reported to the Chief PMG, Assam Circle, Guwahatj 

fter perusing the representation received on dif ferent dates, and 
]ing undisposed, to have further suggestion or orders from the  

Id authority. 	I,/ 

It has been apparent from the appointment letter No. 

SD/Staff dated 25. 02 - 63, by the Superintendent, Postal Stores Depot, 

Gawahati, as it was mentioned that subject to their furnishing all 

ne ce a sary documents with in a fortnight the following candidates, 
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who are also nominees of the local Employment Exchange, Guwabati 

temporarily appointed as Packer of Postal stores Depot, Guwahati. 

It, should, therefore, be asserted that those above noted docu-

ments might have been submitted, and their non availability in 

the personal file and also in the CR file, is somewhat astonishing. 

The existence of the other one which has no identification is 

also wonderful. while be has been promoted to the clerical cadre 

from class IV cadre, it might not have been emphasised for the 

maintenance or upkeep of the attestation form originally accepted 

and other documents as jell In the personal on CR file of the 

official. 

- Sri Nadhusudan OhaIrabarty, in his representation 

dated' 2 0 - 04L-95 hich was submitted through and forwarded by _)w 

I Postmaster Barpeta IR IM on 20.4.95 has mentioned that, be has 

come to low that the Supdt. of Post Offices, Nalbari, Barpeta 

Division irongly maintained his date of birth as 05.01 41 instead 

of 15.6.43. It was also mentioned that he was appointed In the 

Department trough Employnient Exchange, at Gwahat i On the strengt 

of age pro of certificate which was issued by the Govt • of We st 

Bengal under Begd no. 8/132/283884 dated 15. C 0 1 948  and on that 

day he was five years old. This age was also naintained by the 

respective issuing officers at the time of partition of India SO, 

he got the service on the strength of above mentioned certificate. 

However, it has been furthermore that the Prgnsfer Certificate 

dated 30.04.1958 granted by the Headmaster Banipur State øelfare 

Home School certified his date of birth as 15 -06 -1$343. The 

relevancy of which has already been stated above. Therefore, 

Shri Cha1rabarty made series of representation dated 15.12.97, 

( 
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21 .06 .2000, 13. 07.2000, 07. 09.20009  289 0992 000  and also submission 

of a copy of an Affidafij dated 30..2000, It has bazz seen 

that perusing all representations and the impact of the Affidavit 
a detailed report was submitted to the Chief Postmaster General, 

Guwahati, vide this office letter no. B -319d1gOoo. 

The Chief Postmaster General, Guwahati in his letter No. Staff! 

37-12/92 dated 1 0.1 0.2090 has rejected the claim of the official 

for change of his date of birth and accordingly ,  under this office 

letter no. B -319 dated 17-1 0-20C9 it was informed to Sri Madhusu-

dan Cha1rabarty, PA Barpeta HO that the request for changing date 

of birth has not been recommended by the Chief PMG, Guwahati as 
the request eas not made in this regard within five years of entry 

into thevt< service and also did not fulfill the condition as 

per rules. Thereupon Sri Madhusudan Cha1abarty has filed an 

0 .A. 439/2000  in the Central Administrative Tribunal, Guwahati 

Bench, Guwahati and it is pending for submission of the written 

statement by the respondents. 

It is pertinent to mentioned that the original 

Service Book of Shri Mdhu Sudan Chakrabarty along with the 

Service Book of some Staff of Barpeta 11.0 have lost and recon-

struction of the said Service Book, has been on by verifying 

other paper' om the personal file and verification of service 

particulars from the Acquittance PoW' of the Offices where 

his pay was drawn and disburshed during the service period. 

hile the change of the date of the birth of Shri 

Madhusudan Ohakra'oarty, was not recommended by the Head of the 

Department his original date of birth as on 05-01-41 has been 

maintained and followed and accordingly he has been usually 
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given to be retired on superannuat ion w.e .f • 31 .01 .2001 Zbrj 

N.S. Cha1rabarty has accepted the retirement provisionally 

subject to the out come of 0.A. 439/2 000  with the submission 

of protest 1etter'. He is not signing and submitting the 

pension papers, which have been sent for collection by the 

$DI(P)tBarpeta. 

Thus the case is accordingly eubjudiced In the 

Hon 'ble Central Administrative V Tribunal, Guwabati Bench with 

the direction that pendency of this application shall not be a 

bar for the respondent to consider the case of the applicant. 

The respondents beg to submit para wise written 

statement as follows S 

1. 	 That with regard to para  1 the respondents beg 

to state that the date of birth of Shri Madhusudan Cha1abarty 

as maintained in the Gradation list to be as 05.01.1941 and as 

such his date of retirement on superannuation was correctly 

i.riforjned and made effective w.e .f. 31 .01 .2 001 • The applicant 

has been alleging for wrongful maintenance of bisdate of birth 

for which he made representations for correction of his date of 

birth. The request of the applicant was submitted to the Chief 

Post master General, Assam Circle, Guwahati who rejected the 

prayer under his letter No. Staff/37-12/92 dated 1 0.1 0.2000. 

The decision was therefore intimated under this office memo no. 

B -319 dated 17.1 0.2 000. That, the request for chanting date of 

birth has not been recommended by the Chief PMG, Guwahati as be 

did not made his request within five years of entry into service 

and also did not fulfil conditions as per rules. The order was 

simply a formal and there was no illegality or imposition of 
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any force to retire him w.e .f. 31 .01 .2001. However, Shri Nadhu-

sudan Ohalcrabarty with his letter of protest dated ( The letter 

and dates is made Annexure-I)has accepted Provisionally, subject 

to the out come result of the OA No. 439/2 000  and other legal 

approaches as may be necessary. Though he has Provisionally 

accepted the relteemerit as on 31 .Oi .2001 he has not sign and 

made submission of the pension papers etc • even though he was 

requested several times to do so and the SDI(P), 2arpeta was 

also directed to obtain the pension papers. 

4.1 
That with regard to paras 3, 3 and 4: the respondents 

beg to offer no comments. 

That with regard t o para 4.2 the re spondent s beg 

to state that on being nominated from the emPloyment Exchange, 
Guwahati, the applicant was appointed under memo no D/8TAPP-10 

dated 25. 02.1963 and Posted as packer at Postal Stores Depot., 

Guwahati. Thereafter on passing the Clerical Grade Examinat I on 

and trained as such, the applicant was further appointed as Postal 

Clerk w .e .! • 15.11 .1967 • Sri Madhusudhari Chalcrabarty has submitted 

two copies of certificates one is termed as age proof certificate 

granted by the Govt • of vest Bengal vide Regd. No. 8/1 32/2838. 
dated 1 5..1948 and one transfer certificate granted by the 

Headmaster, Ranipur State welfare Homes School dated 30.04.58 

upon which, there is the office stamp impression as Employmeyrt 

xchange, &tb Office, Guwahati Regd. No. CPR/64/ 02 dated 30.05. 

This indicates to show that his name was dulj registered at the 

local Employment Exchange, nominated there from and aPtoirited 

accordingly in the year 1963. In both these certificates 

11  1A 
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mention of the date of birth to be as 15. 06.1943. On he other 

hand there is one typed copy of transfer certificate having been. 

granted by the Headmaster, Banipur State Velfare Home School, 

which has neither been identifie4r any attesting authority or 

there is no signature of the issuing authority. In this certi-

ficate, the date of birth is mention to be 05.01 .1941. 

Copy of transfer certificate is annexed hereto 

and marked as Ann exure — 	• 

4 • 	That with regard to para 4.3 the respondents beg 

to state that the applicant alleges that his date of birth has 

been wrongly inserted as 05.01.1941 on the basis of the school 

leaving certificate, which is stated to be recorded on their own 

motion and recorded the date of birth as 05. 01.1941. But, this 

submission of the only documents through the Employment Exchange 

being the age proof certificate issued 1y the government of 

West Bengal vide Regd. No • 8-132/283884 dated 15 . .1948 and the 

transfer certificate granted by the Headmaster, Banipur State 

welfare Home School dated 3 0. 04.1958 have had the mention of 

the date of birth to be as 15.06.19439 

59 	 That with regard to para 4.4 the respondents beg 

to state that the applicant has claimed that be registered his 

name, by submitting the certificate granted by the Govt • of West 

• Bengal and the Banipur State Welfare Home School authority, which 

have had significant of holding the round seal impression of the 

Employment Exchange indicating the registration no and the date 

of registration etc. Thus it is not out of ocsideration that 

be might have submitted the said documents to the employment 

cs  



exchange and the appointingi authority for which there was caution 

in the appointment letter that necessary documents be submitted 

within a fortnight. The Instance of the other copy of the transfer 

certificate appears to be granted by the said school authority 

appears to be distorting. But the date of birth as mentioned in 

the said certificate to be as 05.01.1941 is maintained and made 

effective in this case. The non availability of the other two 

certificates as submitted presently by the applicant and its cause 

and reason cannot be ascertained now. 

6. 	 That with regard to para 4.5 #he respondents beg 

to state that the applicant £ alleges that the wrong recording 

of his date of birth in the service book was not within his 

knowledge. Because, he has no occasion to verify his recorded 

date ofbirth in the service book ever since his entry in service 

Only in the year 1995 the applicant could come to know about the 

said wrong entry and immediately he visited the office of the 

$updt. of Post offices, Nalbari Barpeta D1viion, Nalbari and 

enquired about the remedy available to him. The applicant was 

advised to file a representation and accordingly he made an 

rePresentation)ted 20.G!,.1995 for correction of his date of 

birth. In,4t, a Divisional Gradation list and also a öircle 

Gradat/on list of all the non gazetted staff of the circle are 

~be~ prepared and circulated annually or biannually nd therefore 
 

it cannot be a fact to be accepted that he has no occasion to see 

his date of birth as alleges to be wrongly mairrtained and repre-

sented there upon under the conditions of rules. 
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7. 	 That with regard to para 4.6 the respondents beg 

to state that the applicant alleges that, the respondent no. 3 

being the Supdt. of Post Offices, Nalbari Barpeta Division Nalbari 

vide his no. B/A-21/ch--III dated 9 05072000 informing the auth-

orities, that the service Book of the applicant along with some 

other officials, have been J lest with ±irther direction to do 

reponstruction of those service Book w.r 4 • the documents of the 

personal file and Acquittance ollm • The officials have also 

been asked to submit the copies of confirmatory documents like 

birth certificate, first appointment letter, joining report and 

other required service records as may be available and relevant. 

The date of missing of the service Book as was not ascertained 

was not mentioned in the said letter dated 05.07.2000. It is not 

the only fact, to be respected 

x72x leading to the wrong recording of the date of birth of 

the applicant in his service book. 

81 	 That with regard to para 4.7 the respondents beg 

to state that the applicant has perhaps participated to the 

pursuit of submitting copies of relevant documents as mentioned 

and also a copy of the Affidavit sworn before the Judicial Magis-

trate, Barpeta. That, this Affidavit is placed as a piece of 

evidence to show the date of birth and re-construction of the 

service book. 

9- 	That with regard to para 4 .8 the respondents beg 

to state that the applicant has in fact represented on 07. 09.2000 

and 23.09.2000 for correction of date of birth as 15.06.1943 after 

furnishing all the relevant docuints as stated above • The case 
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was, therefore, careltilly examined and the Chief PMG, Guwahati 

was apprised with its méritand impact under the detailed report 

The Chief PM(, Guwahati on the 'other hand examined the case and 

did not recommend for changing of the date of birth being not 

reported within five years of entry into the govt • service and 

not filfilling the condition as per rule. ' Hence, the applicant 

could not be allowed to continue beyond 31 .01 .2001 being his 

date of birth as on 05.01 .1941. 

	

1 0. 	That with regard to para 499 the respondents beg 

to state that the applicant might be lowing the source and 

condition of report submitted to the Chief PMG, Guwahati as 

stated above. The decision conveyed by the said Chief PI'G under 

his no Staff/37-12/92 dated 10.1 0.200b was only communicated 

under order no. B -319 dated 17.1 0.2 000 interalia stating the 

applicant did not make request in this regard within five years 

of his entry and also did not fulfilled the conditions as per 

rule. This order was therefore, not issued arbitrarily and in 

total violation of the existing relevant rules and the decision 

of retirement w•e .f. 31 .01 .2001 was contrary to the correct date 

of birth which was maintained to be as 05.01 .1941 in the official 

records. 

	

11 • 	 That with regard to para 40 0  the respondents beg 

to state that the applicant alleges that the respondent has taken 

the view in respect of the rules while passing the impariged order 

dated 17 .1 0.2 000, whereas the order was issued under the Principles 

of statutory and fundamental rules that the correction of date of 

birth be represented within five years from the date of entry into 

service. That in this paxz present case, the applicant alleged 
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at, he could come to know about the said wrong entry on the 

te of birth only in the year 1995 and immediately he made re-

esentation, dated 20.0.1995 to that affeát and hence the said 

Lie will not be applicable. This is a provision of the fundanien-

l rule incorporated as Note 6 below .-56 9  where it provides 

Lteralia w.e.f. 15.12.1979 that, a request for alteration in date 

birth can be made by a Govt • servant only within Live years of 

vt • service . ' It was further that while incorporating the con -

tion of 5 years time limit for making a request for alteration 

date of birth in the service record, no distinction was made in 

'espect of Govt • servant already in service via -a 'vis the further 

in a recent judgement given by the Suprem 

On 902...1993 in civil appeal j •  502 of 1993 (Union of India 

- Harran Singh), the &xpreme Court has inter alia. observed that, 

regard to the Govt* servants who has joined in the service prior 

I. 
1979, the correction of date of birth should be made within a 

priod of 5 years from 1q79. The observation being as much as that., 
the case of these Govt • servant who is already in Govt • service 

bfore 1979 for a period of more than 5 years and who intended to 

have their date of birth corrected after 1979 may seek the correction 

Of date of birth within a reasonable time after 1979, but In any 

eTent not later than 5 years after the eomin.g into force of the 

dmen't in 1979. This view would be In consequence with the 

tention of the rule making authority. But, the claim of the 

aiplicant appears to be that his dateof bith as on 15.06.1943 is xx 11 

at per relevant documents which has not been maintained and instead 

incorrect date of birth is alleged to be maintained as on 

.01 .1941 • AS such, it is apparent that, the applicant has not 
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made any claim for correction of his date of birth it fresh at 

length. The condition has further been more aggrevative at the 

loss of the service book being basic and vital importance. 

12. 	That with regard to para 4.13 the respondents 

beg to state that it is stated that the details of the certificates 
has already been furnished, it is also a fact that there is 

significatory mark of round seal of Employment Exchange, Guwahat 1, 
on the body of the certificate a, with the show of the particulars 
of the registration at boil Employment Exchange, Guwaha-ti since 
the impact of the entire documents, and phenomenon of the case 

has been reported to the hiier authority, being competent to  

decide and orders, has 14ot recommended the change of the date of 
birth being not permissible under the provision of rules. Hence, 

there was no arbitrary, illegal, and unfair element to retire the 
applican w.e .f. 31 .01 .2001. 

30 	 That with regard to paras 4.12, 4.113 and 4.14. 

e respondents, beg tmxkxztztgxtkzt to offer no comments. 

j
14* 	That with regard to para 5.1 the respondents beg 
to state that the records maintained including the gradation list 

f the Staff including the official, has had the glaring instance 

that his date of birth is as 05.0141 and as such his date of 

?etirenient, has been correctly followed to be as 31 .01 .20 01). 

bere appears to be no ifilsoarriage of justice at the present 

henomenon, while the correction to the date of the applicant, 

illas not been recommended by the competent authority being not 

Ldmi.ssible under the provision of rules. 
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15. 	 That with regard to para 5.29, the respondents 

beg to state that the claim appears apparently to be some what 

genuine now, but the appLtoant did not make it to notice of the 
I 

authority in right time. Thus it has became time barred. 

16 • 	 That with regard to pam 5.39 the respondents 

beg to state that the copy of the certificate maintained in the 

personal file of the application, has had the entry of the date 

of birth to be as 05.01 .1941 • The documents submitted recently, 

have had the impact of time bar at length, .under the observation 

of the Supreme Court of India, but for the other impact that the 

w prayer, in this ease is for maintenance of the correct date 

instead of the wrong one and not a fresh chan9e of date of course. 

17 • 	That with regard to para 5.49, the respondents beg 

to state that it may be so, as per instance of the documents, 

but the original documents of the Employment can not be verified 

now. However, the impact of the information, particulars of seal 

and writings at the Employment Exchange, may be indicative to 

become an evidence. 

That with regard to para 5.5 the respondents beg 

to state that is admitted as per records and mention in the 

appi.etter of the applicant. 

That with regard to para 5.6 the respondents beg 

to state that the impact of the provision has been such that the 

incorporation of Note 6 below -36, effecting from 15.1 2.79 

However, in a rent judgement, given by the Supreme Court on 

09.02.93 In Civil Appeal 502/93, the Supreme Court has inter alia 
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observed that in regard to the Government servants who had joined 

service prior to 1979, the correction of date of birth should be 

made within a period of 5 years from 1979, However, the Instance 

and impact of this judgement, has only been circulated on 19..93/ 

28.0.93 to the Head of the circle and Administrative officers. 

The applicant In this case, has made his prayer for 

the correction of the date of birth not within 5 years from 1979, 

but within 5 years from the circulation of the judgement dated 

09.02.93 being made on 2 0. 01.95, as soon as he come to IQIOW that 

his date of birth has been maintained wrongly. 

20. 	That with regard to paras 5.79, 5.8,  5.9, 6, 7, 8.1 9, 

8.2, 8.3 and 84 the respondents beg to offer no comments. 

21 • 	That with regard to para 9.1 the respondents beg 

to state that the applicant, has accepted 	retirement on 

superannuation preovisionally, subject to the outcome of 0.14.. 

No. 439/2000 and be has been relieved on 31 .01 .20 01. 

22. 	That with regard to paras 10, 11 and 12 the respon- 

dents beg to offer no comments. 

4 
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!a 12 	' Q.i 

I, Shri 	 OVIVIJ 

being authorjsed do hereby solemnly declare that the statement 

made In this written statement are true to my knowledge, believe 

and Information and I have not SuPPressed any material fact. 

And I sign this verification on this 	th day 

of March 2001 at Guwabatj. 

Suporintendnt ef Pst Offices, 
NaIiri, Biro 	Division 
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IN THE 0iNTRAL ADMINIRATIYE TRIBU?L 

GUWAHAITI BJNCH U GU3JAHkTI. 

04. NO. 439 02000 

Skiri I(adusudhan Chakftborty 

-. Ta-. 

Union of India and others. 

-. And" 

Additional written statement sithiii-. 

tted In 04. No. 439/2 000. 

The respondents beg to auit the additional 

wril ten atatement as follows 

L 1 	 That with regard to para I t  the respondents beg 

to state that the &zpdt • of Post Offices (Respondent No .3) 

1 	issued Memo No. B-.319 dated 17.10.2000 directing the applicant 

to retire on 31 .1 .2001 (k/N) on his attaining the age of super-

annuation i.e • 60 years as per rulsa and condition of service. 

The request of the applicant for c4hange of his date of bIrth 

and to allow him to continue in service till 15.6.2003 is barred 

by the established rules laid down in Note-6 below rundamental 

Rule-56 9  hence can not be acceded to. His date of birth was 

correctly calculated on the basis of the age proof eøhool 

certificate available on record and the gradation lists of the 

employees maintained by the respondent No .3 In absence of the 

service book reported to have been lost from the øistody of the 

Postmaster, Barpeta. Purther the Respondents beg to submit that 



the applicant mentioned in all official records/applic at 

for claims such as GPP_withdrawal, proposal for PLI policies 

etc., the date of his birth as 5.10941. In the application 

for GPP withdrawal dated 5.9.97 the official declardd in his 

o.n hand iriiin.g the date of his superannuation as 4.1 .99 

counting 58 years of age from the date of his birth on 5.1 .1941. 

Similarly, the Drawing and Disbursirg Officer i.e • the Postmaster, 

Barpeta HO who maintain the service book of the applica't reco 

ded and certified the dais of birth Of the applicant to be 

50101941, while signing the biodata of the applicant in the 

relevant papers of the PLI proposals of the applic't. These 

entries were verified and certified by the Postmaster. Barpeta 

based on the date of birth recorded in the let page of the service 

book. This clearly established that the applicant was knowing 

very well about the date of birth recorded in the service book 

a. U. along the time since his entry In the department • There fore, 

his sub sequent claim for alteration in date of bir'tb is an 

after thought intention to derive undue advantage out of loss of 
Oervice book. 

A copy of the school certificate issued by the 

Headmaster, Banipur State Velfare Home School and 

also a copy of Gradation list are enclosed as 

Annexure..! and II respectively and also a copy of 

application for withdrawal from GPF duly filed and 

signed by the applicant showing the date of supe,'r.-

anuajien as 4.1 .1999 and marked as Annexure "II A. 

The respondante crave leave of producing the document 

viz PLI proposal as and when required by this 
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this Hon'ble Tribunal. 

2. 	 That with regard to paras 2, 3 and 4.1, the z'es- 

pondente beg to ii Otter no comments. 

30 	 That with regard to para 4.2, the respondents beg 

to state that the applicant was initially appointed as Packer 

(group D cadre) in the Postal Store Depot, Guwahati on 25.20963 

conditionally sub3eot to fUrnishing necessary documents. Aoor 

dingly the applicant submitted among others the age proof school 

certificate the date of birth of the applicant is 591 .1941. 

This was obvioisly noted in the service book of-the applicant 

as well as in the gradation List ( Armexure 11) as reflecting. 

Hence the claim of the applicant the date of his birth as 

15.6.1943 on the basia of so called migration certificate is not 

maintainable. 

A copy of the appointment letter dated 25.2 .63 

is enclosed as Annexure "III. 

4 • 	 That with regard to pam 4.31, the respondents 

beg to state that the date of birth of the applicant was right ly 

recorded in the service record by the respondents viz the servie 

book ( reported lost) and 'the gradation list on the basis of the 

school certificate (Annexure i-il). The school certificate 

was accepted as bonafide doownent submitted by the applicant on  

his appointment under the respondents and filed as record 

1 1 accordingly* Submission of another certificate subseouently 

to clai* different date of birth does not confer any right to 
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the app].in't for changing his date of birth to his convenience. 

Prtber, the applicant had been linowing his actual date of birth 

as 5.191941 recorded in the service records as he himself declared 

and noted In the application for GPP withdrawal (1nnexure "ITh,), 

proposals for PLI policies etc. as stated in para 4.1 above. His 

final claim of P131 policies has been settled accordingly without 

any objection. Therefore, the belated claim for alteration of 

date of birth is prompted by malafide Intention to derive undue 

benefit of extension of superranuajion date take ing advantage 

of Loss of service book. The claii of the applicant is liable 

to be reeoted. 

50 	 That with regard to pam 4.4 9  the respondents beg 

to state that the so called migration certificate having declara 

tiou of own 'a age waa never furnished by the applicant except the 

age proof school certificate (Aririexurei). His claiming the 

document to be not telling the authentic age subzequently is 

guided by ill motive and intention to derive under advantage on 

10 08 of his service book which is under reconstruction. 

6 • 	That with regard to pam 4.5, the respondents beg 

to state that the applicant have had the knowledge of his date 

of birth recorded in his service book as he was required to ain 

the entries regarding his bio"data including the date of birth 

in the first page of the service book after appointment • More - 

over, the date of birth is also recorded in the gradation List 

(AnnexureII) based on the record in the service book and the 

gradatbon list is circulated periodically by the respondent No.3 

for information of the employees. The applicant must have seen 

the gradation list but no any complaint for rectification of his 
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date of birth was made by him at any stage earlier. As submi-' 

ited earlier In para 4.1 and 4.3 above the respondents beg to 

state that the applicart himself dolared his date of birth as 

5.1 .1941 as noted In his service book and in all other official 

records Like claim for Gpp witrawal (.irnexure '-'II '* ) and 

proposal for PLI policies Ig etc. As such, it is submitted that 

the applicanj thout fatly knowing his date of birth as 5.1 
.

.1941 

is trying to get undue gain with an evil, intention out of the 

loan of his service book. As regards the repreeentatio,, made 

by his in this regard, the case was examined by the respondents 

but could not be considered as time barred and not fulfilling 

conditions specified in Note -6 below -56 • The applicant was 

replied of the decision on his request on 17.10.2000. 

(jnectof the Note-6 beLy It IR :2Lan,oa000be 
çtçjjJ.io.2 000..Dl led je 

. 4nxureIy and V respect 

7 • 	 That with regard to para 4.6 1, the respondents 

beg to stat the service book of 6(siz) employees including the 

applicant under control of the respondent No .3 were reported lost 

from the custody of the Postmaster, Barpeta Bead Poet Off ice who 

Is the custodian Ott the records. As reconstruction of the 

missing service books was necessary the official concerned 

including the applicant were asked to submit relevant records 

available with them vide letter dated 5.7.2000 to the respon 

4ent no.39 That letter did not imply and action for changing 

the date of birth of the applicant and others. 
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A copy of the letter dated 5.7.2000 is enclosed 

as Annexure - VI. 

That with regard to pare 4.7, the respondents beg 

state that the documents furnished by the applicant In 

so to(Annexure -VI) did not warrant any alteration of 

be date of birth already on record • The applicant onlils Own 

uziited an affidavit issued by the Court of Hon 'b].e Magistrate, 

larpeta declaring his date of birth as 15.6.1943 most dubiously 

o get his date of birth altered to his advantage knowI1ng that 

a service book has been lost. 

That with regard to para 4.8 9  the respondents beg 

to state that the represent at ions of the applicant praying for 

alteration in his date of birth from 5.1 .1941 to 15.691943 were 

dbut the request could not be acceded to as the sa"e 

a time barred and did not fulfil the conditions laid down In 

te-6 below R -56 (Annexure-IV) which was Incorporated as such 

de Department Personnel and Administrative Reform, Govt. of 

dia Notification No. 19 017/7/79-att,(A) dated 3 0.1101979. 

e notification provides inter-aLta that a request for altera- 

tion In date of birth can be sade by a Govt. servant only within 

5, years of his entry into the Govt • Service • In a Judgemen.t 

given by the Apex Court on 9.2.93 In Civil Appeal No. 502 of 1993 

( Union of India - Ye- T{arnaxa Singh), the Supreme Court has 

inforced the Govt. policy regarding rejection of belated claim 

alteration in date of birth also observed that In regard to 

• Servants who entered Into Govt • Service prior to 1979, 

request for correction of date of birth also observed that 
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in regard to Govt. Servanta who entered Into Govt. Service 

prior to 1979, the reque3 	 Lot 
for correction of date/birth ehou] 

be made within a period of 5 years from the date of coming into 

force of the said nOtifjctjon i.e. on 1 5. 1 2.1979. The appli-

cant entered the Govt • sery4.ce In the year 1963 • He did not 
make the representation for alteration In his date of birth 
wIthin 5 years of coining the provisions of the Note -6 below 

1-'56 on 1 5.12.79. Therefore, his claim is time barred and has 

no Merit for °°flsideratjon. 

A copy of Department of Personnel and Training, 

Ministry of Persoe1, Publj Grievances and pension, 

Govt. of India P. N. 1901712/921stt(& ) dated 
1 9.5.93 is enclosed as Anrisiuxe V11 and A copy 

of the judgement dated 94.93 given by the Supreme 

Court in Civil Appeal No. 502 of 1993 (tTnjon of 

India Vs- Kaz'nam Singh ) is also Snelosed as 

Annexure VIII. 

10. 	
That with regard to paz'a 4.99 the respondents 

beg to state that the representation made tor the appLicant was 

reterred to the reapofldt no.2 for decision • After careful 

examination of the facts and documents , the request of the 

applicant for alteration in the date of birth was rejected as 

found having no merit in the case In terms of Provisions
In 

Note -6 of .'R 56 (Annexure -I). The contention of the app licanj 

having his date of birth recorded arbitrarily is not correct. 

The appliewt was informed of the reasons for rejecting his 

request in a speaking letter dated 17.10.2000 ( Annexure -V). 

There was no any bonafide mistake In recording the date of birth. 
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The date of birth was recorded on the basis of the age proof 

school certificate ( Lnnexure-I) submitted by the applicant 

at his Initial appointment. 

11 . 

 

That with regard to pam 4.1 0,  the respondents 

beg to state that the applicant challenging legality of the 

existing rules In the matter for his personal Interest is bad 

in law and deserves outright rejection. The contention of the 

applicant that these rules are not applicable to his case as 

he had come to know the date of birth recorded in his case only 

in 1995 are not maintainable • He had been biowing the date of 

birth recorded in his service book and other records as 5.1 .1941 

all those years, as the applicant himself declared and noted 

the date of birth as 5.1.1941 in all his official records/claFns 

such as proposals for PLI policies No. (I) 300390',  (ii) 

3003932 and 200185-P whici were accepted on 24.5.1977, it. 

12.2.1977 and 1.9.1972 respectively i.e. much earlier than 1995 

after due verification with the tat page of the service book 

but made the request in the recent past to get undue benefits 

taking advantage of loss of the service book. (Respondents 

crave leave of producing the PLI proposals/policies an and 

when required by the Hon 'blo t!ribunal ) 

That with regard to pars 4.119  the respondents 

beg to state that re-iterate the comments what have already 

been sLted In the foregoing paragraphs i.e. 4.1, 4.3, 4.5, 

4.9 and 4.10 as the applicant is repeating the same contentions. 

That with rdgard to para 4.12 9  the respondents 

beg to state that the respondents will produce relevant records 
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available connected with the ease as and when asked for by the 

Eon 'ble Tribunal. 

	

14. 	 That with regard to paras 4.13 and 4.14, the 

respondents beg to state that the application is time barred 

by rules, hence do serves no merit for c on a iderat ion. 

H, 159 	 That with regard to paras 5.1 to 5.9, the 

respondents beg to state that the respondents are bound to follow 

the policy and rules tramed by the Union of India. The date 

of birth of a government servant once recorded in the relevant 

service records can not be altered whimsically at the behest of 

the Govt • servants unless conditions are fulfilled • The request 

of the applicant is not covered by the existing rules and orders 

of the Government, Rence the relief sought for é deserves no 

consideration and liable to be rejected. 

16 • 	 That with regard to para 6 and 7 , the respondents 

beg to offer no coiwtents. 

That with regard to para 8.1 to 84, the respon 

dents beg to state that relief sought for by the applicant has 

got no merit as discussed In the foregoing paraglaphs and deserves 

no consideration being barred under provisions of Note"6 below 

hR 56 (knneiure-IV) and as such liable to be rejected. 

That with regard to para 9 9  the respondents beg 

to state that the application has no merit as discussed in fore 

going paragraphs and hence the Eon'ble Tribunal may dismiss the 

same. 

194 	 That with regard to paras 10, 11 and 12, the res 

pondents beg to offer no comments. 
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it Shri 	 ct/Ki 

being author ised do hereby solenI.y dec late 

that the statement made In this britten statement are true 

to my knowledge, believe and inoz'majjon and I have not 

suppressed any material Zact 

And I sign this verifloat ion on this 71day 

Of April,  2001. 

Deolarant. 
Superintc-ndent cf Post Offices, 

Na1bri, 13irpta Oivisiou 
Nri7&ja6 
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BEFORE THE C:ENTF.:(L ADMINISTRATIVE TRIBUNAL 

GUWA-TI BENCH 	EIUNHcTI 

OP No. 435 of 

Shri Madhu SIAdhctn C:ha:raboty 

ppl icant 

Versus 

Union of India & Ors 

Epondents 

Rejoindey 	to 	written 	statement 	'filed 	by 	the 

Respondents. 

I That the Applicant have recE:ived the copy of the written 

statement and have cone thrcuh the same Save and except 

the statement which are specifically admitted herein beiow,  

rests may be treated as total denial The statement which 

are not bc!i-ne on record are also denial and the Respondents 

are put to the -str i ctest proof thereof.  

2 That with reqard to the statements made in the backqround 

history in the wr:i tt:en statement the Applicant whils denyi nc 

the content ions made therein beqe to state that the 

Respondents have admi ttsd the fa':t and so far as factual 

positions are concerned there is no dispute that the 

immi cirat ion 	certi fl cats dated 15.6.48 and the 	school 

certificate 	dated 3048 has been submitted by 	the 

ppi icant before the employment exchancie wh:ich sponsored the 

name 	of the Applicant at the time of 	his 	initial 

I 

- 	 I 
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app:::i nt:merit 	H:wava' 	the 	Respondents 

Ia n some irrelevant d::cumant bas:i nq on wh:i ch the 

da. tea f birtho of the Applicant have been no ted as 5 1 4:1 

whIch is not ':rect. When the authenticated documents were 

avel labIa the Rapcndants c'ucht to have taken i nt::: 

canal derat ion those jc,c:umc:r j ts at the time of record in the 

date of Si rth of the Applicant. In fact the service bao:: of 

the Applicant was m I ap laced byte Rae pC n dent. a and t c: 

• 	... -, 	.. 	 •. 	... 	..•. 	-. 	.... 	r. . 	. 	... 	. 	. 	... 	.., CLL.'i 1 	. 	LL. 1. 	 :wUIi':. 	 O 	r:'piiftr 	L,UUr:. 	into  

Sonsid2ration acme irrelevant documents and same has causad 

heal:::' r ai:a.i d error. The matterhas been represent: ad by I: ha 

pp] 1 cant severe I t I cras but not hi nc came cu . :L n p.,:a :i ± e. 

r api y to 1. hc 	 made IDyt he Applicant, the Rae 	dent 

r a.; acted h :1. a c: 1 aim by say :i nci the same to be t. :i ma barred I n 

l fact the Rule quc.ted by the Respcndent:s is not applicable in 

She • asent c: see The pr esent C 555 15 the :: see Of 

b ectification   Of error apparent on the face ;:::if the record 

Ac.:hTi I ted]. ;iIl'nB r el even 1: document:s wh I c h were taken I n to 

CCdiE:. I derat:: :1 ::fl 	at 	the t ± me of his :1 n I t :ial 	app':: I n t:ment 	are 

Rery much available in the c:'f ' CE: 

I tak I nc.: I nto Co na:i deret ion the sa:i d 

Ithe Respondents OU.Cjh I: to have reco  

bi rth at the t ime of re::onstruct Ion 

The Hc'ri UI a (Apex Court as well 

of the Raspc:tndents a .... 

aut hen .1 cat.ed 	cl::':. .. 

rcci the cc3i .. ..act cia 	c: 

of his sarv:ice 

as this Hc:'ri ble Tribunal 

'1.51 1......... .JL).0 :1 Cl S I pron::enceinz'nt.a.a 	lie I d 	I: list 	for 

re: I: i f I '::at .ic:'n 	of e .. ..cr apparent on the lace of the 	recc:iJ 

Rule quoted by the Respand2nts are not eppl :i cebl a 

dmi tt edly the pr :aarant dispua Is not regarding cOc.. .. act ion 

of 	date ui birth but a dispute c:f 	not mainte:in:in /rerctrdin 
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the 	:ore:: 	data' 	of 	but h 	duc: 	to 	m:iatakE. The 	Re s p o ndent s  

have 	a din i t 	ad 	1. ha I r 	Ii: I a. to 	a 	and 	on 	t "o I her hand :1 n 	t ha 

1 mpu irie d 	c 	c!e (t they 	or a 	einp1aa 1: :i nc 	on 1: ha 	p0± n 

I :im:i tat 	on 	:::r 	ear I !:ad 	unc:er 	FRSP 	which 	is 	not 	correct The 

Han' hI a 	Ti I bunal 	has 	:ccaa Lain 	to 	deal 	wi 	h similar mat tar 

4 	/21 :: 	wherein 	the 	di sputa .arcae 	regardi ng  

, orrection 	of 	a 	icy 	Tokinq 	.ntc 	considera t ion all 	the 

suhm iss:i cin/admi s::.:L on 	made 	by 	the Rasp:::ndente, I t 	is a 	fit 

:o;a 	for 	qront:i.nq 	relief 	to 	the 	p'esent 	ApplicanU,, 

3 	Tha . 	 w I t N 	r eqa r d 	to 	the 	at a ement made 	I n other 

poa. qrapha 	the Appl icant'i Ia denyinq 	the c:ntant:ions mode 

t her a in 	be qa 	tar 	:1 te rate and 	r ao fl i. rm 	the 'at a tome n t a 	made 

abcva < 	we U as i n t he O( 

i n 	t ha 	v :1 ew 	c' f 	t he 	ob:.':ve 	iop ii cal. :1 on c:se' 	'as. to 	be 

allowed 	with 	ace. I; 	qrarti nc 	th.e'eI :iefs to 	the present 

~ App licant .  

Ver'i 'aati.cn. 

/ 



VERIFICATION 

I , 	Shr :i Madhu Su:Ihs.n Chs.:: rabor ty 	son 01 Late 

Jscad:i ab Oh Ohak r abcr ty aced  about. 48 years 	at present 

wor i;::inc 	as postal iss i stant• at Bar j::eta Head Eost Of f:ica 

isssm 	do her a by solemnly a ft i rm and a tate that t. he 

statements 	made 	:i n 	t:h:is 	appi i cat :i on 	from 

psrac:r aph 	 are true tcmy kr:::w ledge 

a r;d those ma dc: :i n pa rsr 	 are 

inst tars of records I nfcrmat ions derived thsreIy::m which I 

L:'e I I eve to be 1 ue and t: e rest are my burnt:: I a submission  

bef::)re this H:n bie Tribunal 

ii.:•ver i f i ca t ion LIII 	 U 

:ruIy, :2001 

* 

t 


